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PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)
' OFFICIAL REPORT
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HOUSE OF THE PEOPLE
Wednesday, 3rd Deceml_)er. 1952

The House met at a Quarter to
Eleven of the Clock. -

[MR. DzpUTY-SPEAKER in the Chair}

QUESTIONS AND ANSWERS
(See Part 1)

11-52 a.M.

Mr. Deputy-Speaker: I received a
notice of an adjournment motion: It
was received only at eleven o’clock.
Under rule 61, the notice has to be
given before the sitting commences on
the day. I am sorry I cannot allow
this notice of Shri Trivedi.

Shri H. N. Mukerjee (Calcutta
North-East): Sir, last night we all got
a circular to the effect that an address

to be given by yourself has been post- °

!;Ioned and Pagliamentary hospitality,
ncluding the provision of light refresh-
ments. is being made to a person of
the name of Dr. Frank Buchman.
Now, Sir, this person has a very un-
savoury record particularly because of
his “thank God for Hitler” speech and
his subservience to big money in
America and elsewhere.

Mr. Deputy-Speaker: Let us not go
into details. Order please. I do not
think Parliament as such is comrmitted
to any entertainment or refreshment

to any particular person. The Parlia-.

mentary Group can always arrange it.
It is open to any hon. Member to con-
vince them that it ought not to be
done. It is not on behalf of Parlia-
ment as a whole. Simply because
notices relating to the Parliamentary
Group are sent along with other
notices of Parliament, it ought not to
be understood that any such function
is on behalf of Parliament as a whole,
nor even on behalf of the Governrent.
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It is the Parliamentary Group which
will be addressed by Dr. Frank Buch-
man. .

8hri Nambiar (Mayuram): Then
how did this come into our pockets,
Sir? Who circulated it? :

Shri V. P. Nayar (Chirayinkil): May
I take it that notices and invitations
of other private institutions will be
circulsted by the Parliament
tariat, Sir?

Mr. ~ Deputy-Speaker: The Parlia-
mentary Group is a distinct Group. It
is attached to Parliament.

Shri U. M. Trivedi (Chittor); On a
point of information, Sir. The notice
of adjournment motion was given by
me at eleven o'clock today. -~ Will it
be taken up tomorrow?

Mr. Dcputy-Speaker: No. There
are precedents for it. It is brought
to the notice of the hon. Member
that if he wishes to have discussion
thereon he shouid take the first avail-
ia{ble' opportunity to bring it before the

ouse.

LEAVE OF ABSENCE

Mr, Deputy-Speaker: I have to in-
form hon. Members that I have re-
ceived a letter from Shri S. G. Parikh
saying that he is suffering from an
attack of blood pressure and heart
trouble and that he is advised to take
rest. As such, he says that he will
not be able to attend the Parliament
during this session. He wants leave of
the House to be absent from this ses-
sion. Is it the pleasure of the House to
grant him leave?

Leave was granted.

INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL--contd.

Shrl Sarancad% Das (Dhenkanal—
West Cuttack): en the House ad-
journed yesterday evening, I was reply-
ing to the remark made by Shri Tridib
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[Shri Sarangadhar Das]

Kumar Chaudhuri about Anglo-Ameri-
can imperialism. This question is
really not germane to the Bill under
consideration, but inasmuch as he had
mentioned it and some of our hon.
friends also refer in season and out of
season to Anglo-American imperialism,
I wish to take this opportunity to ex-
plain why it has become necessary for
those hon. friends to dwkll ¢n this
matter. If you will look * back a
couple of months and think of the 1ith
Conference of the Comintern in Mos-
cow, you will remember that Comrade
Joseph Stalin in his long speech had
spcken about the support which the
Russian Communist Party must - give
to Communist parties anywhere in the
world. In other words, the Communist
parties in the countries outside the
Iron Curtain, whenever they rebel
against the Government established
by law in their respective countries,
will receive help from the Communist
Party of Russia. This is one thing.
The other thing is that Comrade Joseph
Stalin expects the Communist Party of
Russia to receive the support of the
Communist parties in other countriea.
Therefore, although Russia has diplo-
matic relations with almost all the
countries in the world, it goes out of
its way and breaks new ground which
had not been broken by any other
nation prévious to now, It helps and
supports the parties of rebellion whom
we might call “Russian partisans” and
thereby it encourages certain groups of
people to stab the patriots in the back.
These parties of rebels will not fight
for the freedom of their own country,
but they will rather fight those people
who are defending that freedom. In
other words, they will fight their own
kith and kin. This is a very repre-
hensible creed and as far as I gather
from Press reports of Stalin’s speech,
this is what he intended to convey
through it. Then again, we have it
on record that Shri A. K. Gopalan, the
leader ©f the Parliamentary Com-
munist Party in India, who attended
the Conference to which I have refer-
red just now said that “there is not
the slightest doubt that the toiling and
oppressed people of the whole world
including India regard the path of the
Soviet people and their party and
great leader Comrade Stalin as the
only path leading to peace, freedom,
democracy and socialism”,

12 Noox .
Mr. Deputy-Speaker: How is all this
relevant?

Shri Sarangadhar Das: Inasmuch as
Shri- Tridib Kumar Chaudhuri while
making an excellent speech on this
Bill had referred to Anglo-American
imperialism penetrating into India, and
inasmuch as this sort of thing has
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been said on many occasions before, I
felt that it should not go unchallenged.
That is why I am referring to other
imperialisms which are much more
dangerous, although as far as the 3o~
called Anglo-American imperialism is
concerned, I would not call it “im-
perialism”, I do not want to dwell on
this matter any more,

Shkrt T. K. Chandhori (Berhampore):
On a point of personal eXplanation,
8ir. In order that there may not be
any misunderstan on this point, 1
must make it clear that I did not make
that statement about the Worid Bank
being controlled by Anglo-American
imperial{stm as a member of the Com~-
munist Party. I am not a member of
the Communist Party. I belong to
another party. Still. I feel that the
World Bank is dominated by Anglo-
American imperialism,

Mr, Dsputy-SpesRer: Let the hon.
Member not deliver another speech,
Whether he belongs to the Communist
Party or to any other party, it is open
to one hon. Member to refute a state-
ment made by any other hon. Member.

Shri SBarangadbar Des: I would now
like to go back for a moment to the
analysis that I had made of the Bill
and as to the reasona why we are
handicapped in making any contribu-
tion to the discussions, unless the
names of the firms that apply for
loans and get them are disclosed to us.
In addition to what I had stated yester-
day, I want to refer now to clause 13
of the amending Bill which seeks to
amend section 24 of the parent Act
and raise the limit of Rs. 50 lakhs to
Rs. one crore. It is very necessary
for the Finance Minister to tell us why
it has become necessary to raise the
limit. T have a great apprehension
that this cevised amount of Rs. one
crore will also be given away in the
same manner as the previous Rs. 50
lakhs have been given away to con-
cerns that do not deserve help. If the
intention is to help a new industry, say
shipping, engineering workshops that
would produce machinery for indus-
trial use or some such thing. then I
would not mind it. For instance,
some enterprising firm in Calcutta
started in 1940 the manufacture of
machinery for the sugar mills in India,
I do not know whether that firm ex-
ists now and whether it has been suc-
cessful. But if this amount of Rs.
one crore goes towards the building up
of new industries which produce not
consumer articles but some other
articles which are not at present being
produced for industrial uses, I would
apvreciate it. Ship building deserves
help, but if this money goes towards
textiles, sugar production or manu-
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facture of toilet articles. then it would
be a sheer waste of money.

Then. in granting loans, I do not
‘believe the regions have been taken
much into consideration. Such re-
gions. as one of my hon. friends said
Yesterday, for instance Maharashtra
.and Gujerat and., I can say Orissa
also, which are extremely backward
industrially should be given priority
in granting loans and in the matter of
-starting various industries. That will
enable the Government to disperse the
industries all over the country which
dispersal policy, you will remember,
:Sir, became absolutely necessary dur-
ing the last war. If a bomb is drop-
ped in an industrial city where all the
industries of the nation are concentra-
ted, then the whole industries system
is put out of gear. while if the indus-
‘tries are dispersed then there is no
danger of the industrial system break-
‘ing down.

Mr. Deputy-Speaker: The House
fixed five o’clock today for completion
of this debate and putting the motion
‘to the vote of the House. That was
-done yesterday. A number of hon.
Members have passed chits to me, I
am only requesting hon. Members, if
‘possible. to confine their remarks to
fifteen minutes. so that a number of
"hon. Members may have an opportu-
nity to speak.

May I know what time the Minister
is likely to take for his reply?

The Deputy Minister of Flnanee
(Sbri M. C. Shah): I will take about 45
‘to 50 minutes.

Mr, Deputy-Speaker: That is, nearly
an hour.

Sbri M. C. Shah: So much has been
:said about this subject that I would

like to reply to as many. of the points

.as possible.

Mr. Deputy-Speaker: Therefore, I
will call upon the hon. Minister at
about four o’clock, By that time hon.
Members must conclude. I would,
‘therefore. request hon. Members not to
take more than fifteen minutes, and if
possible to curtail it to ten minutes.

Sbri IL N, Mukerjee (Calcutta
North-East): Few Members belonging
to my party have spoken so far so that
a time-limit of 15 minutes would be
rather difficult for us to observe.
Otherwise, I would like to have some
kind of an assurance that more speak-
ers of our Party would get a chance to
-speak,

Mr. Deputy-Speaker: As far as pos-
sible, I would urge upon hon. Members
40 start as early as pessible in the
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beginning of the debate. “What usuaily
happens is that the debate goes on fof
two or three days. On the last day
the leaders of the various groups try
to answer the points made in the
course of the debate. Therefore, who-
ever wants to come in early will have
a better chance of being called. I am
not referring to Mr. Hiren Mukerjee.
But whoever wants to speak it is .
ter if he tries to catch the eye of the
Chair as early as possible.

Severai Hon. Members: We have
been trying to catch your eye for a
long time.

Mr. Depnty-smg: 1 will keep my
eyes open,

Shri Mobinddin (Hyderabad City):
This debate has now ranged for more
than two days. The general feeling
of the House in regard to the working
of the Industrial ¥inance Corporatiom
has been an expression, on the whole,
of dissatisfaction, Perhaps the dis-
satisfaction was due to the fact that
in India the Industrial Finance Cor-
poration was established on such a
scale for the first time in 1948. The
Industrial Finance Corporation that
came Into existence previously
had grieviously failed and when
this Industrial Finance Corporatioa
was established under the auspices of
the Government and the Reserve Bank
of India it was started with .aigh hopes
and great expectations. It was pe~
haps due to these high expectations not
being fully fulfilled that the House
gave expression to the gengral feeling
of dissatisfaction.

The Industrial Finance Corporation
is a very risky business. It has got 66
be run with great precaution and with
great foresight, The working of the
Corporation does deserve full :crutiny
and criticism in all its aspects from
all the Members of the House.

[SERi PATASKAR in the Chair]

But what we find is that the criti-
cism hag mainlv centred on the fact
that the hon. Minister refused to dis-
close the names of the concerns ¢to
whom loans were granted. I believe

.this was rather an unfortunate turm

that the debate took. There is no
doubt that the House has full right to
know and have full information about
the activities of any corporation or
body in which Government is intereat-
ed, financially or otherwise, But at
the same time we have got to be very
careful to see that the debate is kept
on a high plane and it does not come
down to personalltles involved in the
working of the Corporation,

I believe the easiest “way of satis-
fying the House would have been t®
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fisari Mohiuddin]
lace on the Table of the House all the
ce sheets .of the companies to
whom loans had been advanced, be-
cause tbe balance sheets are public
property and their copies can be ob-
tained by any Member from the Regis-
trar of Joint Stock Companies in the
States. Anyhow, I do not wish to con-
tinue the discussion as to whether the
names should be disclosed or should

not be disclosed.

The Industrial Finance Corporation
no doubt made a very small beginning
with a paid up capital of Rs. #five
crores. But when the Corporation
was launched, its was launched with
high hopes. It was expected that
when the Corporation approves of any
scheme for industrial expansion or for

arti new industries, its approval
by itself would be sufficient to raise the
prestige of the company whose scheme
had been approved, Mr. Krishnama-
chari, who at that time was a private
Member of the House, had said that
the stamp of approval by itself would
induce the financiers to subscribe to
the capital of the company. But un-
fortunately this “position has not yet
been achieved by the Industrial Fin-
ance Corporation. The importance of
a Finance Corporation, especially an
Industrial Finance Corporation, does
not consist only in the menetary help it
can give. The importance of an indus-
trial Finance Corporation is much
more than the menetary help. That
importance conegists of inspiring con-
fidence in the public mind in the pro-

sed industry which is approved by

e Corporation. ‘That importance has
not yet been realized. - I hope that the
Finance Corporation will realize that
fmportance, that its stamp of approval
will inspire confidence in the investing
public. This indirect benefit of in-
apiring confldence is of very great im-
portance, and I hope the Finance Minis-
tttiar will take that point into considera-

on.

The Industrial Finance Corporation
is one of the main instruments for the
establishment of industries in _ the
private sector. “According to the Plan-
ning Commission the requirements of
private sector of industry during the
next three or four years would be
about Rs, 250 to Rs. 300 crores. The
finances of the Industrial Finance Cor-
poration by themselves will not be
sufiicient to cope with this demand.
But if the Industrial Finance Corpor-
ntion were to inspire confidence, as I
gaid earlier, it may help in bringing
dut the money that is required for.in-
vestment in the private sector,

We might also examine the reason
<why the Finance Corporation has not
Tuilfilled tbe high hopes and expecta-
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tions that were expected of it. I fee¥
there are two reasons. One is that
unfortunately the headquarters of the
Finance Corporation is in the official
atmosphere of Delhi. It is highly de-
sirable that any institution which
deals with business and industry
should be located in a place where
there is a commercial atmosphere. It
would increase in efficiency and in pub-
lic contact if its headquarters were in
a place like Bombay or Kanpur or
Calcutta, The other reason which I
could adduce from the annual reports
that were placed at our disposal was
that the Finance Corporation adopted
more or less a passive attitude to-
wards industrial development. It
adopted a policy of wait and see,
It waited for acceptable or good appli-
cations for giving them loans.

The duties of the Finance Corpora-
tion as were originally hoped were
that it would have on its staff a team
of experts that would check and
scrutinize the proposals that are sub-
mitted to it for flnancial sanction.
That team of staff has not yet beer
developed in the Finance Corporation.
If the Finance Corporation is to per-
form its duties in the manner that it
was expected to, it is necessary that
it should have a certain number of
highly qualified experts, industrial,
chemical and business experts, with a
view to check up and scrutinize the
proposals submitted to the Corporation
for fircancial help, and also to guide,
and advise prospeciive applicants as
to the way in which their schemes.
should be prepared. As we have de-
cided to have a plsnned economy,- the
same staff shiould be ready to prepare,
on its own initiative, schemes for the
establishment of new industries ' in
India. In addition to that, the ex-
pert staff could also be helpful in giv-
ing advice and guidance to the State
Finance Corporations. From the re-
port we find that the Corporation is.
still thinking of employing a few éx-
perts. They have not yet employed
any, As far as we know. they refer
the applications only to the depart-
mental experts,

The Corporation bas so far accumu-
lated only a reserve of about Rs. three
lakhs. I think this is extremely in-
sufficient. The Bill provides that the
dividends or the interest payable to the
Reserve Bank and the Government wil?
be kept as a separate special reserve,
Even if the Reserve Bank and the
Government were to forego their part
of the dividend, I am afraid it will be
about fifteen or twenty years for the
reserve to be built up even to the ex-
tent of Rs. 50 br Rs. 60 lakhs. This



2500 Industrial Finance

gituation seems to be rather very un-
satisfactory.. It is necessary that the
reserves of the Corporation should in-
-crease considerably, either by contri-
bution from the Government or other-
wise.

While the reserves are so very low
‘we propose to borrow money to a very
large extent from abroad and also to
increase the limit of loans to Rs. one
~crore instead of Rs. 50 lakhs. These
two proposals, I believe, are not in con-
formity with the canons of sound fln-
ance—increasing the limit of loans to
Rs. one crore and at the same time
®Horrowing heavily from abroad while
-our reserves are so very low. I hope
the Finance Minister will consider
these two points and examine whether
‘there are ways and means of increas-
ing the reserves of the Finance Cor-
_poration.

Shri H. N. Mukerjee: We are discus-
.8ing a Bill to prop up and strengthen
the Industrial Finance Corporation
‘whose object is to assist with fnance
‘the development of industries in the
private sector of our economy. These
discussions have made it very clear
that if the working of the Industrial
Finance Corporation is to be taken 4as
-a criterion, Government has actually
thrown to the winds all real idea of
economic development in the country
and true to its role, it is befriending
Indian big business which again is
playing a role of a junior partner to
the imperialist capitalism w ich stalks
our land today in spite of certain ob-
_servations which have been made in
this House by my friend Mr. Saranga-
-dhar Das. So, we consider that the
Industrial Finance Corporation has
been essentially a big business racket
-and that is why it is very imiportant
‘that in scrutinising the working of
this Corporation we should find out
how it has contributed to the develop-
ment of our industry. Now, it is be-
~cause of this that considerable im-
portance attaches to the demand
which was made in this House for the
divulgence of all relevant information
-regarding the working of this Cor-
poration. Now, after a great deal ef
-cajoling, we have got some little in-
formation but actually we have not
got anything like enough and #hat is
a matter against which 1 also, along
with so many Members, would like to
raise our voice. We find that at least
in one Bengali weekly called Yuga
“Vani which is edited by the author of
4hat rather well-known book The
Mystery of Birla House, there appears
a list of those concerns to which ad-
vances had been made by the Indus-
trial Finance Corporation and this
paper alleges that most of those con-
<cerns were controlled directly or in-
~directly by people who were relatives
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of or financially subsidiary to two ime
portant industrial magnates in this
country including the Chairman of the
Industrial Finance Corporation. [ ams
sorry . I have not got this paper with
me at the moment but as soon as I
get it, I will send a copy of it to the
Finance Minister so that he might go
into it and find out whether it is true
or not. In any case this kind of allega-
tion is in the aid and that is a very
important reason why, in order to
allay suspicion regarding the working
of this Corporation, Govermnent
should have come forward with a full
disclosure of all the material at it%

disposal.

There is also another matter %o
which I want to draw the attention o
the House because.I consider it ia
rather serious. Over and over again
it has been mentioned in this House

on the high authority of the Prime
Mlaister himself that the Finanm®
Minister had made cert=in commit-

ments regarding this ~matter and
therefore, in the absence of the Fin-
ance Minister, nothing could be done
about it. I think this argument mill-
tates against the whole idea of collec-
tive Cabinet = responsibility. The
Cabinet has to shoulder responsibility
for a major legislation like the fndus-
trial Finance /Corporation and it
should not shove tbe responsibility on
to. the shoulders of the Finance

ter alone, who is, besides, ably repre-
sented here. After lall; trunk tele-
phone communication is not so parti-
cularly difficult or expensive. If the
Prime Minister wanted to get in touch
with Mr. Deshmukh, he could have
done so for the asking but he did not
choose to do so and that is why we
naturally feel rather suspicious about
the whole procedure,

And then again, as has already been
pointed out in the case of the World
Bank, we find that they publish full
details regarding loans given. I see,
for example, that in the latest annual
report for 1951-52 of the Internsational
Bank for Reconstruction and Develop-
ment, the loans are shown country by
country and with the specification ef
the names of parties and the amounts
lent to them. For example, on page
24 of that report, Holland is men-
tioned and the K.L.M., the Dutch Air
Comgany is mentloned as. a concern
which got assistance from the Worid
Bank. When this sort of thing is done
there, there is no reason why, in our
case, we should have been subjected to-
a kind of pestering, and a putting off
the demand which we made so urgent-
ly. from time to time,

As I have said before, we consider

the Industrial Finance Corporation to
have operated more or less -as a big
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[Shri H. N. Mukerjee)
business racket and Indian big busi-
ness has entered into such "subsidiary
alliance with foreign big business

that the whole matter la now giviug:

rise to very grave anxiety on the score
of the future of our trade. We see
that on one side these capitalists are
making a lot of money. For example,
in she case of the Associated Cement
Company, we find that certain figures
show that between 1946-47 and 1948-50,
the rate of dividend has increased from
five to 8} per cent., that is, the increase
faas been by more than 50 per cent. Now
this is a period also when we see from
the Government of India Labour
Gazette that the accidents in factories
have increased and from 1946-49
accidents per one thousand workers
employed have increased from
2468 to 3106 This on
along with intengification o abour
and impositions on the w%,
It we look at the biggest estab t
we have in this country—the Tata Iron
& Steel Co.—we find that between
1948-49 and 1950-51 the production of
saleable steel man-ghift worked in-
creased from 0°085 tons to 0°098 tons,
more than 15 per cent. The workers
did not gain anything. was no
wage Increase. The consumers got no
advantage out of it. A bigher price
had to be paid for steel and sbeel pro-
ducts but the net profits as far as
the coupon<clippers were concerned,
rose from Rs. 4:24 croreg in 194748 to
Rs. 544 crores in 1949-50, that is by
28 per cent. So labour has peen in-
tensified. The consumers’ interests
are being thrown to the winds. At the
same time we find that ali these big-
wigs in the industrial wosid are try-
ing to take advantage of the working
of the Industrial Finance Carporation.
For instance, in the last year, we see
4bat the number of new fmstallations
4in our country added up to the grand
figure of 21. All these new factaries
produce things like woodscrews, hur-
rvicane lenterns. razor blades and
motors up to 50 HP. There is not
one single factory that has been set
up last year which is able to con%ribute
to the making of India ent in
regard to capital goods, is the

cture of our industrial dewe®pmcent.

his is the context in which the Indus-
trial Finance Corporation la working.
How exactly is it working? It works
so Inefficiently that it requires subven-
tion from Government and other sour-
ces. We know that Government has
had to pay as subvention in four years
Rs. 26,81,126-4-0 just because a very
small percentage of dividend is
guaranteed. We see agam that under
the item "miscellaneous”, a very large
amount of money is spent by tbe
Industrial Finance Cmtion.
Thaugh we see at the same that
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establishment, Directors’ fees and.
expenses, rent, taxes, insurance, tele-
graph and telephone charges, sta‘ion-
ery, printing-—everything is shown
separately, yet miscellaneous expen-
ses for one year ended 30th June 1932.
come to Rs. 78,841-4-0. This is a rate
of expenditure which is very high aud.
this goes along with the inability of
the Corporation to justify its exis-
tence unless it could show that in the-
sphere of industry, because of the
operation of the Industrial Finance
orporation, some very real and bene-
ficial results have ensued. I sere, also,
in the speech which the Chairman of
the Corporation made on 30th August,
1952, a very plain admission that the
Corporation has in some cases done
certain things which were beyond the
scope of its jurisdiction. He said:

“The Corporation has in some
cases gone to the aid of its clien-
tele even in respect of the provi-
sion of working capital though
normally that is outside the scope
of its activities.”

We would very much like to know-
which are the instances where the Cor-
poration has gone beyond the ambit of"
its normal activities and provided as-
sistance in regard to the provision of
working capital. These are matters.
which naturally make us very chary
regarding the work which the Indus-
:rial Finance Corporation has done so
ar.

Government, as we all know, has:
been very loyal to Indian big business.
If I had the time, I could show how from:
1948-49 to the present day, industry
has got relief to a very large extent:
relief in regard to Income-tax, super--
tax, Business profits tax, export duties.
and all that sort of things. But. the
consumer, the average man, has had to
suffer increased postal charges, in-
creased railway fares, excize on ciga-
rettes, bidis and all sorts of things.
The policy of the Government has been.
to please Indian big business and at
the same time to fleece the Indian con-
sumer. And now, the provision of fin-
ance also is being added to the other
methods of helping big business. In
order to help big business, there is a
provision in this amending Bill that
our country will approach the World
Bank for assistance.

This matter of the World Bank,
which was also referred to by Mr. Das,
is a matter of which we take very
serious notice, because, we do consider-
that the World Bank is absolutely an
agendy of American Imperialism.
There is no getting away from that.
Whoever knows anything about the
character and working of the World
Bank certainly knows that it is am
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agency of American Imperialism. 1
would like to tell you a few facts in
regard to this matter, and about the
character of the World Bank. Every-
body knows that the U.S.A. owns the
largest block of shares in the World
Bank, Everybody ought to know that
the Bank borrows mainly from Wall
Street. The President uf the Bank has
always been an American citizen.
Loans from the World Bank can never
be obtained without the suppart of the
Government of the U.S. India has
got several loans from the World Bank,
amounting to perhaps 62§ million
dollars, since 1949. We pay an in-
terest rate of four per cent., which s
by no means low. Then, again, the
loans which we have taken are not
very large if we compare India’s share
of 400 million dollars in the bank's
capital subscribed. These loans, gen-
erally, are for expenditure in tbe U.S.
This matter js extremely imgortant.
This World Bank has been against the
industriallsation of our country. It we
refer to the speeches made by Mr.
Eugene Black, who was the Chairman
of this Bank, we see how this Bank

ut its foot down, so to speak, on the
dea of the building of a plant in this
country for locomotive - production.
This Bank really tries to_he a sort of
a coinmlssion agent for U.S A. capita-
1ists, and this Bank insists that what-
ever loan it gives is going to be speat
on the purchase of US.A, goods. This
can be well illustrated with reference
%0 certain matters which are of com-
mon knowledge. Some time back, the
Estimates Committee of this House
reported in regard to the Bokaro ther-
mal Plant. which is an auxilia of
the Damodar Valley Project. am
guoting from the Sth Report of the
Estimates Committee for 1951-52, page
31. The Committee reported:

“The Corporation in the first
phase of the project sean to have
given preference to the generation
of electricity, and flocd cqntrol and
irrigation measures were relegated
to the background. The scheme
was originally conceived as a flood -
control measure, but the Corpora-
tion have thought it fit to concen-
trate attention on the thermal
gatation. There is an urgent need
for the supply of water to unirriga-
ted tracts of land and effective
steps should have been taken to
complete the barrage. The Com-
mittee note with concern that the
Central Government should have
overlooked the country’s need in the
matter of food and agricultural pro-
duce and given their attention to a
secondary matter, namely, the erec-
tion of a thermal station. The Com-
mittee feel that the work of flood
control and irrigation could have
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been completed at a far less cost
than that incurred on the thermal
station and the results would have
been more useful for the country’s
benefit.”

The construction of this thermal
atation was due only to the fact that
it was at this point of time that the
World Bank came forward with some
assistance and the World Bank insisted
that this thermal station should be
built, that the American giant com-
bine, the General Electric Company
should get the order so far as the con-
struction of this plant was concerned,
and it also insisted that there shouid
be another American firm, the Kuljian
Corporation, which should be given the
¥°b of continuously operating, super-
ntending and directing the affairs of
the Bokaro thermal plant. This is
also seen from the reports of the
D.V.C: In the speech, for example,
of Mr. Phulan Prasad Verma, it was
made clear that it was because of the
World Bank’s insistence that the ther-
mal plant ought to be built first that
we gave it priority and we said ditto
to whatever the World Bank wanted
us to do. As a result of that, the
D.V.C. plan has been postponed, and
as the Estimates Committee has re-
marked, the production of food for this
country has been adjourned in order
to let our money to be sent into the
coffers of our American ‘capitalists of
Wall Street.

The Kuljian Corporation, for exam-
ple, which is running our Bokaro
thermal plant constrtiction, sends a
two-monthly report to the World Bank,
and as far as I know, our Government
does not know anything about it, what
it says and what it does not say. Our
Government has no idea as to how it is
done. The World Bank supervises
these things because the World Bank
bas other reasons for lending money
to countries including our own. In
gegard to this I shall guote from sn
authoritative journal of Wall Street,
which is comparable to the London
Economist, a journal called Business
Week. In its issuet of 10th February,
1951, the Business Week said:

“Today prospective customers of
both banks (World Bank and Im-
port-Export Bank) know that their
chances of getting loans will be
much better if their pet projects
have a defence angle, that stra-
tegic materials will be speciaily
favoured: included, of course. are
power and transportation projects
aimed at speeding up the output
of critical materials.”

Here is a Wall Street journal which
says very openly that the World Bank
only gives its loans on certain condi-
tions and these conditions have always
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an eye towards the strat
T strateg@ic needs of

-ald

We find also that the World Bank
has always timed its loans in accord-
ance with the exigencies of American
foreign policy. That is the reason
why, yesterday, I was so perturbed
when my hon. friend Mr, Tyagi got
up and said that representatives of our
country were negotiating for a loan
with the representatives of the World
Bank. 1 want to know clearly why it
1s that the World Bank should be in a
position to dictate to us the time table.
It should be left to us to find out
when, why and where we are going 19
have an arranfement with the World
Bank. I say so, because, the World
Bank previously has timed its assis-
tance in a fashion which shows that it
fs working always as a subsidiary of
the U.S.A, Government. For example,
the first foan which the World Bank
gave us was approved only on the eve
of the visit of our Prime Minister to
the U.S. We all know the unsavoury
story of how efforts were made at that
time to woo our Prime Minister
and for some time to woo him
out of court, and how India
was tres«led extremely badly in
those days and how the self-respect of
India was almost in the gutter. And
it was only in order to §gcure some
kind of friendly relationghip with
India, which would really mean effec-
tive subservience of Indian interests
to American interests, that the loan
was advanced on the eve of Pandit
Nehru's American visit. The last loan
was made in April, 1950, before India's
policy in regard to China had begun
to irritate the United States. The
same policy is pursued in regard to
other countries also. Poland and
Czechoslovakia have never got a loan
from the World Bank. Yugoslavia got
a loan only after the State Department
of the United States put out a state-
ment that the ‘'Yugoslavian Govern-
ment was approved by the Governnrent
of the United States of America. 8o,
it is always a matter of timing as far
a3 the World Bank is concerned. and
their eyes are today on the United
Nations where very important ques-
tlons of international significance are
being discussed. Are we have to have
a suspicion on very reasonable grounds
that the World Bank’s loan is bheing
conditioned on India’s behaviour in a
particular fashion in the national
sphere as well as in the international
sohere? Are we being hurried in the
course of legislation in this House be-
cause the World Bank has been glven
a copy of whatever Bill Mr. Tyagi has
Blroduced out of his hat, and told that

ese are the conditions which alone
are going to govern our relations with
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them? If that be the case, surely we
have every reason to be perturbed im
regard to the World Bank and its
relationship. Now...

Mr. Chalrman: May I make one '.5
gestion? The hon. Member bas
ready spoken for 20 minutes.
course, I know he is speaking on be-
half of a group and deserves some CoR-
cession, but the Deputy-Speaker had
tixed &bout 15 minutes, and I think it
would be better if be finishes
another flve minutes.

Shri H. N. Mukerjee: May I submit
that in view of the fact that no other
Member of the group which I repre-
?enteés going to speak, I may be alk
owed...

Mr, Chalrman: The hon. Member
may take about flve minutes more.

Sbri H. N. Mukerjee: I shall &ry my
best to fnish as soon as I can. but it
I cannot, I would like" lense
bear in mind that the tme ‘allotment
to our group would be taken only by
myself and nobody else.

!zr. Jalsoarym (Medak): What about
me?

8hrl H. N. Muketfee: I refer to the
World Bank at this length because 1
now that this is a matter of great
importance. We do not quite know
how much money we are going to get
out of the World Bank. The Times of
India reported some time back that we
are going to have ten imillion dollars.
Dr. Mookerjee said yesterday it would
be Rs. elgbt crores. In any case, we
do not know exactly how much money
we are going to have from the World
BanX. In any tase, this World Bank
is, to my mind, absolutely an instru-
ment of American Imperialism and
we ought to be very chary in regerd
tga our relationship thh the Worid

nk

1 will give you another example, and
that was a very recent one: the visit
of a World Bank Mission led' by an
American. steel manufacturer, George
D. Woods. This Steel Mission assured
both the India Government and private
steel manufacturers in this country
that they would receive adequate a=sis-
tance from the World Bank to expand
existing steel plants, and establish new
and integrated iron and steel plants.
The Americans directly, and through
the Japanese indirectly, are going to
establish this new iron and steel plant,
and they come and say that the World
Bank will assist us only on condition
that we give them every facility for
penetrating into India, for controlling
our resources and for dominating our
economy. It is very interesting also
that this man Woods admitted to cor-
respondents that in a personal capacity;
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.he was also taking interest, as the
-head of a big steel firm, in the U,S.A,,
in the possibilities of investment in the
Indian steel business. This is hap-
Ddening. As I said, in the guise of
Japanese capital, they are beginning to
penetrate. There was a so-called
Japanese steel delegation, which is
.another name for American steel dele-
.8atlon, which came recently, It was
sent by a Company called Atena
(Japan) Company. This is a subsi-
-diary of the Atena Engineering Cor-
Poration of Pittsburg, US.A. This
delegation which was called a Japanese
-delegation was headed by an American
«capitalist called Swelter. This Atena
‘Company wants to build. in partership
with Indian capital, a blast furnace in
.Ssmbalpur in Orissa. The main con-
.dition sought to be imposed is that the
.major part of the products of the new
joint concern will be sold at cheaper
than world rates to the Atena Com-
:pany of America. These are the opera-
tions going on, not behind the scenes,
‘but quite openly, unashamediy before
our eyes, by the agents of° American

apitalism; and the World Bank is ab-

utely their instrument and it is
with this World Bank that we are now
going to get into some kind of arrange-
-ment about which I want to warn the
‘House,

" 1 know that every time this guestion
-of foreign money, foreign loan, aid, in-
<estment etc,, comes up, friends here
like Dr. Mookerjee and even Mr.
Serangadbar Das, who has come out as
a champion of Anglo-American Im-
perialism, all come up and say: “Why
.are you afraid of foreign assistance?”’,
And I am reminded of what my hon.
friend the Minister of Finance said
some time ago. He snhid in his own
-chartning fashion that India would
follow the elephant in accepting fore-
ign assistance; that the elephant while
‘receiving its food, scares the giver. and
“has almost to be cajoled into accepting
the assistance. Mr. Desbmukb forgot
that after cajoling and givmg food to
the elephant, man. uses the eleobant
as a beast of burden, and That is ex-
actly how we are going to be used by
these foreign capitalists, I say so not
because ‘of emotional fervour, - Far
from it. There are absolutely material,
trangible facts before you which show
'}how these foreign capitalists are work-
‘ing.

I have already told you about the
Damodar Valley Corporation and the
Bokaro Thermal Plant and the acti-
vities of the Kuljian Corporation.
“Then, I was very . perturbed when I
saw in Mr. Shah’s speech, a reference
to technical experts. He is going to
Aave these technical experts come to
this country and examine the workling
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of these plants which are going to get
assistance from the Industrial Finance
Corporation. And he is by no means
very ciear in regard to the natiosality
of these experts. He said—I am
reading from a report in the Stales-
man:

“The Corporation had already
got supervisory staff for the pur-
pose of inspection of all the con-
cerps to which it advanced loans.
In order to cope with its increasing
activities, it was proposed to
strengthen the staff, particularly
of technical experts, Thus, tshe
Corporation would be increasingly
in a better position to scrutinise
the entire schemes for which the
loans were to be required. n
would be in the fitness of things if
the agency of the Corporation”—
in regard to technlcal experts, I
expect—‘'‘was avaiiable botn to
the Central Goverument and thé&
International Bank whenever either
of them advanced direct loans to
industry.”

That is to sa{. you are sending out
an open invitation to the International
Bank, saying: “Iook here, you send ua
technical experts to examine our
schemes. You report on it.” Tbese
people come. They send reporis.
The Kul]ian Corporation sends reporis,
and we here know nothing about it
It you read about the Point Four Pro-
gramme, the different reports ¢f the
United States of America published by
the United States Government, you
will see that on many occasions there

.are asterisks put ‘““and the resi of it

are not for publication.” There were
further reposts, espionage reports, by
these American agencies which are not
put down in black and wiite, but they
are referred to because, alter ali. these
are matters which, in the set-up which
they have there, they bave got at least
to refer to by name. So, these techni-
cal experts would create a great deal
of confusion and danger. and it is
here that we feel that the links bet-
ween Indian big business and foreign
big business are going to iglay a very
dangerous role. There this link;
there is no doubt about it. Even 'l‘atas,
the biggest industrial combine in this
country are forming links with McNeil
& Barry and so many other foreign
concerns. McLeod & Co., of Calcutta
is having an unholy wedlock  with
Surajmal Nagarmul. All sorts of
things are happening. By thuse hap-
penings from day to day, Indign big
business. becoming clearly a subsidiary
to foreign big business, would try to
belp the foreign interests, because they
are subservient. because they have
chosen deliberately, voluntarily, to be
the junior partners of impcrialism.
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Therefore, they are going to play a
very dangerous role indeed.

There is another proposal in regard
to zhipping, that assistance is guing to
be given to shipping. I find in the
Indian Shipping which is the organ of
the ship-owners of this country., that
they are expecting money {rom Gov-
ernment. I am qQuoting from the
Indian Shipping of May, 1952, which
says:

“The shipplng industry had been
urging Government to come to
their aid with loans to huy ships.”

Obviously it a a very good
thing if our Iud an shipping industry
buys new ships. But I would like to
make it very clear that before our
country goes forward to assist the ship-
ping industry or any other judustry,
we must make sure about the rele-
vaace to the national interests, of the
work that particular industsy is going
%0 %ake up. As far as the shipping
industry is concetned, we find tbat

there has been a very dangerous link-

the shipping industry with a sub-
zhn merlcon capital, a French
axppany. French compsany was
referred to m this House this session
as well as in the last sesslon—‘‘Société
Anonyme des Atéliers”, etc. This
¥rench company has got into an ar-
cangement with the only ship-building
yard which ‘we have got. namely the
Hindustan Ship-bullding Yard, Vizaga-
patam, and in exchange 0% their tech-
mical know-how—Heaven knows what
it is—they are going to get four per
ceat. of the turnover <nind you, not
of the profits, but of the turnover.
There is this link-up now between
French capitalism which is todsy an
utter subsidiary of Amerdcan caplta-
,» and Indian capitalism. We
ougbt to make sure ahout the position.
We ought to make sure that our ship-
rinx industry is not foing to be driven
to a subsidiary alliance with foreign
capital. If that assurance is not fcrth-
coming, 1 am sure we shall not be
able to offer our zhipping industry or
any other industry, any promise of ss-
sistance from the Industrial Finance
Corporation.

1 have almost finished, but I would
like to refer again to the dansers that
are involved in an unthinking adoption
of the measure which is before us.
In this measure there have
gestions that Parliamentary control
has been sought to be negatived. 1
hope that the Cabinet does take a very
serious note of the objections strenu-
ously put forward in this House to the

kind of procedure which it is sought
to adopt. I find also that in this Bilj,
the old character of the Industrial

Dce Corporation as a big business
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racket still continues. I find that in.
the country there is very widespreaa,
auspicion in regard to the operation cf
the Industrial Finance Corporation. I
find again that India’s link.up with,
the World Bank and its subsidiary
relationship with American imperia-
lism are going to undermine our eco-
nomy with results which are extremely
disastrous to the interests of our coun-~
try. As far as the shipping industry is
concerned, we have to be clear in our
minds regarding the role which it is.
going to play in our national: life.
Then again, I would like to zav, as my
bon. friend Mr. Guha pointed out on
the first day of the discussion. that
no help has been rendered, as far as.
we know, by the Industrial Finance
Corporation to genuine seekers atter
industrial development. I am remind-
ed only of one instance. We were
told yesterday that the Bengal Potter-.
ies was one of the concerps which got
the assistance from the Industrial Fin-
ance Corporation. ! am sure Mr.
Guha felt so strongly about it, because
the Bengeal Potteries was one of those
concerns which came out as a result
of the first fine rapture of the Swadeshi
movement in Bengal, And that con-
cern which was built with the patriotic
self-sacrifice of hundreds of people, has.
been taken over later on by one of
those who is now controlling the eco-
nomy of this country. And perhaps it.
was only for that reason, only because:
of the relationahlp of Bengal Potteries.
Limited under a new dispensation with
the Chairman of the Industrial Fin-
ance Corporation, that it got assistance.
If the Bengal Potteries was being
managed by humble patriota like those-
who etarted it in its early days, it is
possible the Industrial Finance Cor-
poration would have looked askance at
it, and would not have taken any
notice of that kind of concern. That
sort of thing has gone on. the Swa-
gfshi impulse has gone out of the pic--
re...

The Minister of Revenue and Ex-
peunditure (8bri Tyagi): 1 believe it:
was_transferred much earlier than the
aominx into existence of the Corpora-

on.

Shrl H. N. MaRerjee: That I know,
but I take this as a symbolic instance.
Here was a company which was start--
ed as a result of a wonderful patriotic-
impulse., but here is a concern which
has been transformed intw one ¢f the
many instruments for the control of
Tndian economy by big business. and’
because of the latter circumstance,
this concern has now got assistance.
The Swadeshl impulse has gone out cf
the picture altogether, Though we are:
independent, we now buy all sorts of
things produced by foreign capital
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operating on Indian soil. And that is
why I feel that as far as the basic eco-
.nomic interests of our country are con-
cerned, the Industrial Finance Cor-
poration has failed egregiously. It
we are to prop it up and strengthen
its structure, then we must see that
it is going to change its direction, that
the policy of subservience to foreign
imperialism is going to be put an end
%0, and that really and truiy tbe in-
terests of our country will be \he first
consideration as far as this Corpora-
tion is concerned,

ir.Mm,
The House then adjourned for Lunch
&8ill Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock

[MR. DEPUTY-SPEAKER in the Chair)

Mr. Deputy-Speaker: Babv Ram-
narayan Singh. Hon, Members will
be short and sweet. There are a num-
ber of hon. Members who are anxious
%0 speak. 1 will call the hnn. Minister
at four o’clock.

oy usmoae feg (Wrdaw
ofiww) : @ufo @G, § a9 &
anEngEe wgw A & A
T8 wrl eeR: #T RYT AT |
oy o fog o &, 19
®Wl &1 &Y a9 A wqm, ¥ g
gehr i 5 f & qra & sfewmic &
3T W f ART )
gty wR%, faw o R My
oYy walt ff A1 W® § a1 @R
TR T0% ¥ /8 W T fir I & Sy
w #g frar fy ok g ag @, P
e ddNe g, FNIBIWwH

eww | &nfr A w1 g A &

IAMEIITIA Y g AT QY
wr, A W § -amr o dfew F ar
amt NF Fgm s v ST &
¥ AR ) 7T 1 g T AT DA,
WBERATF G & A oar

FaTafy sy, § on Y Sa A
Hfed aMgME I EAATTESE
W AAITTIagam N g fw

ment) Bill

wrfgys sma=a ke (Indus-
trial Finance Corporation) #¥
aw & frq f5q ol &Y =wwr feane
W, IIFARIB A FFFT A
g A g

Jqrea@ WEET : T F A1 H firaAr-
TS MW gt Every hon..
Member ia referring to the-
same thing I thmnk itis a.
dead horse.

“mm:mi &h'
99 N suregr & fed EaT £ e ug ot
s Y AF § M AT AP @,
wIfE &t &7 1z 417w O wfed e
g AN FFE 3T & 73 ¥ W Q@
FENE, T v 0 1 R
T €A IR AW AT TR ETF AR
au & fow Y g1 A, B AN & fod
g & 1 wamfa wPew, A9 A qaw
& fv ¢ e Tga @ fol ) A
W w1 et 3@ oot 0 Wi ?
wifs 3T & A% A4} foar gav T,
fear gor ar I w1, @ &2 W/
o g o O fegerma § x g fel &
w aft § fe agy @ fewi R
d g AR 37 W AW s qfgew
Fal NMEI1amaTITHF MR
§ gm Qa1 @ o w33 § A
&9, T A0 w51 ) ¥W AN ¥B M
M 4T M Fix KN wid 4t 77 97
gt mfgd Nt fFgatdieg fs
¥ % g7 4 fzar § ax AW g
tfFdaomia feard fis o =2 ¥
I=T @ weT &, yafed 34 W AW
Ay ¥ uwI &), SfFT ww oW
g e fEgwd N wUfRTE
qg NI T Ur *&A Fo WY fZur §
To o o Q1 7 G wgRe ¥ A7
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[y, Ay fag)

NeER TSI g fe
A€ I IT TS AR TH 1 4 H ;A
Mg ag WemEa o} F
@i 1 g, (5 w1 am @ A
AR EHA | AIRA | amE, wREN
"B faa vt A Y wer oomw @
TR frr mawa W@ foar
‘A € | @ 4B AR A, L AN WY
WY1 TR | 4g @ A ¢ fF gw e
F WA ), W A A A FR
&1 ¥ ag feg 1 ol € e a0

-AY &, w3 @ FE AT Frw
qafy AQ<E, T AN AW
“afig | @ fas WY EF anfex
3 92 MY, AT AE WTew g § e
- wfim wfeq, ew g E
‘T, & T ¥ fen, g FW
@ FO e g e fofer w3
(Shipping industry) ®Y «r &¥f
femr wy, @@ A fomr wmv AT
‘T & 19 F1g et wfY 7 wgr & FF
g 7 €& Ffang ¥ Far a1 fie @
A & mEEr &y IAfY ) Namamrg
N wfa & fed g 5197 e o
Tt R wEy ®1 Aw a1 Ty
g7y e g § fr 60 < o
9T Y e oY femr wmr g )
WER eI "@IRF F
AN FEAT @I R TTEY T
g fa a7 1{ gaew g &, a1 Frdh
A E S gAE QAT Y@ IS
e & fF @7 W g AR A
gve) TS 1T Wfed | T Y 7
Agwaew g WA ER
FTET F4 7 A} &1 wrew A € |
@ B TR At S wifed 1 7 A
@ags o daftiag 1 ow
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A fod s aag) N w7
iR @eIafifegay m =
wf e 1@ fol wqT A
FARE MR WA 3@ A IeT
AR Iq* g Ay &Y gexa @,
A 39 *m & fod fmay grear &Y
&%) @ wamy ¥ HITA A 3T
afew ¥ qaew § 7aarE fe gw e
gfrga ITIM R smmd 138 &
fedsga a2, 3aF foF fearddz
AT WE, Raw 2\, AR3F ™
3@ ol AP FAE ) W wH
* i eI T GE O
@ g Sfea s feet dafa
TEIRT ¥ ACT R ? Jit 7 W
FORTA H 337 A A §, 7 o
FEEAE T gAE N o A
syam W) T frew @ A faegw
I sweam @) T ™
fegeag ¥ weTa A8 o | TY X %
17 ¥ 772 A Wfeq o ¥ fs @@ Aw
&t | wEm A i Qv qfed
Cqr fe O wzam gafyds § Id
¥ gafs =@ 1 N, Jqr AN F
*g1 &, TR HHgRE_A W wer &
L7 frady sdad) & A ¢ w® =™
Whs¥ @ v Ry AEH an
g TR AMA AT At €, wv
o dfR & are @Y )y ag e
N ¥ Ay 5T S & R
W R T AR AT ar W
TR fF | AN A afl Toedd
far ¥ & ®o ¥}F AS ¥ A
femg fis o8 & am R
Fryr amgar | gafe aERY, g9 WY
w2 oA qeT s R frad
TR, Fg a9 &7 USHT T &,
TN IBAFQ | IFHAEH AT AT
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g R Ig amar fem @ @, SR
e e iz, feafeam
¥ @1 e Rz AT A e @
it @ T wRt QA e § 7
ofer agi fom ovit &1 o faar &,
faa &V &) &< KT A §, ITH AW
A TOOF AW T, ¥F aver g AT
Ry M 9T frgr s §
M AN RIF 758 I
g Ak 4 g W m W
Lo

N ? Ffws @ F | eFm ) dfew
AT Fg 27 £ Fe memaa % @
N FA T EIEIRE T
g8 N AFfga Ffega ¢, &
ud ¥ fod 7 €11 O} s Af A
aifed | OF F19 FTE g A AR
A ek foq i ol v A
g & Wi A werf 1 S 1o
avt &t =€ & fod T s,
@I A1 R, 7w T 77 7T,
yframe s § oz fFargfe aga
& e T anfad SN AR AT afed,
& 7w & wg AT dfr fieg 2w
§ AT AT www W AR AT FA
N 57 sfwa g e N
wrft A & T@er ¥ & F aw
A FZ7 IF AL T | ST F
O I v fr g A arg o
Tq & W Y, sracy wAT T
TEFTC AT FYE Y A} @I ATRAT
AR R A A AN LT N FFer
& 21 wfed fir 2z 9@ ¥°0 i &Y
qAE, ATfra ATadre, ag W WD
N wg €37 safed 1A amTag A
A IERE N T RIN PR
fF g T N A For v E oaF
o & % At audr Al ®

ment) Bill

art &1 3fic & @ A WA § N
fpqm ak affew ¢ im @

fod % gq fae =1 g fae AT g

Shri S. 8. More (Sholapur): I pro-
pose to follow your direction and shalt.
be short, but I do not know whether
I shall be sweet, But with all the-
difidence I shall try to be short and-
sweet as well.

Before I proceed to make my re-
marks, on the present measure which
is under discussion, I may voice my
protest—though protests have been.
voiced from so many, quarters—regard-
ing the Government’s attitude on the
particular policy of suppressing facts
from the knowledge of the House. Sir, .
you were pleased to say that the pnint
is a dead horse. With due deference, I
disagree with you. Parliamentary demo-
cracy is of very recent growth in this.
country. Therefore, the sovereign
rights of Parliament have to be pre-
served and protected with all the assi-
duity and diligence at our command.
But, as I have stated on the first day
that I entered this House, some of the -
Parliamentary conventions which have -
been developed in England duting the
last 500 years are becoming casuallies.
one after another. Under the sovere-
ign rights of Parliament no informa-
tion can be withheld from Parliaimment.
That is one of the healthiest conven-
tions which the Parliament in England.¢
has developed after a very loag—I
may say bloody—struggle and that
very convention is being very blatant~-
ly flouted by the present Government
in office. The Prime Minister was
pleased to say that the Finance Minis-
ter had entered into a certain agree- -
ment, had given certain assuriances to-
the loanees concerned, and he further -
asked us to wait till the arrival-of the
Finance Minister. And in spite of~
that fact Mr. Tyagi was . pleased"
yesterday to reveal the names af some-
of the loanees. because Mr. Shri Ram,
who happened to be the Chairman. per--
mitted him to make that sort of dis-
closure. So, what is the necessary im--
plication, Sir? What inference can be -
drawn regarding the sovereign rights
of Parliament? There is only one res- -
triction and it appears to be the sweet
will of Mr. Shri Ram, who havpens to.
be the Chairman of this Corporation,
If he says, ‘divuige this information’ -
then Mr. Tyagi will be very willing
and generous to give us that informa-
tion. But. if Mr. Shri Ram says, ‘no’,
then we have to remain content with
whatever information is doled out to -
us. I would refer to one of the rulings .
from the Chair given in. 1950. on page
29, when the Appropriation Bill was
before this House. He was pleased to-
say: :
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“It is hardly necessary to state
that, in the case of a large-scale and
country-wide administration, there
can hardly ever be too much of
parliamentary control on Govern-
ment expenditure.”

I would emphasise the
swhich he has laid down,

“The administration being in
charge of numerous individuals. it
is difficult, almost impossible for
-every spending authority to have
an over-all picture of the financlal
burden on the tax-payer and, con-

. sequently. any urge for economy.
. At the same time, it is necessary
to vest fairly wide discretion in
those to whom the administration
is entrusted. Parliamentary .on-
~ trol over finance is"—and here, Sir,
I emphasise it—*“intended for the
purpose of attaining maximum effi-
- ciency at the minimum cost to the
tax-payer. It essentially means a
thorough scrutiny of the accounts
with a view to avoid waste and sug-
: get ways and means for economy
consistent with efficiency and the
needs of the State in respect of all
branches of its activity”

My submission is that when this Bill
" is placed before the House with some
important modifications or amend-
ments, this House is entitled to scrutl-
‘nise the activities of this particular
Corporation as carefully as possible.
"The Government is assuming that a
certain section of the House is inimical
“to this Corporation. At least, as far
as I am concerned. I can very well say
that the industrial future of this coun-
“¢ry, the industrial development of this
country, is ari urgent necessity and we
should try to over-ride party feelings,
- party slogans and try to help even the
~Government if it is really aiming at
industrial development of the country.
If this Industrial Finance Corporation
"is going to be one of our instruments
“for advancing the cause of industry,
‘then it needs our help and it deserves
~all our sympathetic co-operation.
Therefore, we sought certain informa-
tion. Of course, I do understand that
thosze who are in charge of the afTairs
of this Corporation are human beings
“likely to err and human nature is, Sir,
we p#now what it is. I may repeat a
-‘do,' of Kabir. He has stated:

AT ATI R TH &7 77T
qu &2 |
#13 aR &1 afg faon o o=y
o F IO

The meaning is that it is natural,
“whenever any individual is in charge
<<0of any Corporation or any institution

principle
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which 18 dealing with crores of rupees,
for him to first see to his own interests,
then the interests of his relations,
particularly the interests of his sons-in-
law and brothers-in-law and other in-
laws. Then if something is left, to see
to the other interests,

8ahu Ramaarayan Singh: Party men,

Shri 8, S. More: So many times,
complaints have been voiced on the
floor of this House that favouritism
and nepotism are the banes of our ad-
ministration. When the affairs «¢f a
Corporation are being placed ubeyond
the close scrunity of this House, then,
Sir, it gives foundatlon to a super-
structure for suspicion, Therefore, it
would have been much more in the in-
terests of the Government themselves to
disclose this information. I would say
as a friend of the Government that
they have be¢p unwize in denying the
information. In their unwise enthusi-
asm for securing the interests some
limited concerns, they have unneces-
sarily given ample ground for the op-
ponents of the Government to think
that everything is not as we exp
it to be and therefore Government is
interested in hiding something ‘shady
behind a sort of purdah. Our ladies
are discarding purdah and our Govern-
ment is adopting the purdah abandon-
ed by them. Let all transactions be
in the open. If certain loans have
been advanced to corporations which
are undesirable, then let us have the
opportunity of going through these
things. The small dole of information
that has been gifen to us speaks
volumes. We expected that the per-
son who had the charge of this will be
a man who would care less for his own
interest. If any one is asked to distri-
bute the amounts, he should be one
wh~ would say ‘let everybody else get
something and then if possible, if any-
thing remains. I will extend my hend
to get some thing for myself”.

Shri B. Das (Jajpur-Keonjhar): Has
anybody that power which you are
enunciating?

Shri 8. 8, 0fore: I think my friend
will have his own opportunity to raise
this question, My submission is that
the information that was disclosed to
this House shows that Mr. Shri Ram,
who happened to be the Chairman had
substantial interests. as Managing
director, in some of the companies
which were given some loans. Now,
to justify his acts, be has advanced the
argument that his are the only come
panies which are prompt in paying the
instalments- and they are not default-
ing. Well, I pay them compllments
for that. but I am objecting to the ini-
tial distribution of the loans them-
selves, I have a shrewd suspicion that
all- the information has not been
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:given to us. Mr. Shri Ram only says
that he happens to be the managing
Jpartner in these three companies. but
there may be other companies to whicia
loans are advanced, in which ne may
&e only the chairman or one ®f the
directors. All that information is not
supplied to us. I do say that he has
not acted in the interests of tile coun-
try. He gives ample room for think-
ing that he has acted more in his indi-
vidual interest and that he is hardly
the type of Chairman who would in-
spire confldence in the country at large
or the industrial int;rests concerned.

The authority of Parliament has
®een flouted and it is being- asked to
rush through with a measure without
placing at its disposal the necessary
taterial which may enable it to sub-
Ject all the transactions done by this
Corporation to close scrutiny. You,
Sir. were pleased to rule that Govern-
anent should disclose all the infoima-
tion that is reasonably and justiflably
asked for by some sections of t{he
House, but Government did not even
respect your ruling. Therefore, Parlia-
mentary democracy even at the in-
<eption is assuming a sort of dictato-
rial tone, and this augurs ill for the
future.

With these preliminary remarks, I
do compliment the Government for
their efforts to finance industries, but
let me also subject their policy tv some
scrutiny. What is our objective? The
Congress Party, after it came to power,
issued a statement of tpolicy atiou: the
depeiopment of industries on the 6ih
April 1948. It divided the industries
intg different categories such as basic
industries, large scale industries and
cottage industries. Now. this Corpora~
tion is supposed to help big busiaess.
I do want to ask the Government and
particularly Mr, Tyagi what is meant
by this. I would expect Government
to concentrate on industries which are
not yet advanced, or industries which
have not yet started in this country.
In this connection, let me read to you
a few lines from the latest Fiscal
Commission Report. After referring
to the fact that our industrial progess
compared with our population, area
and materia) resources is almost negli-
gible, the Commission proceeds to
state in para. 36, page 33, as follows:

“But there are notable deficien-
cies. India has only a few heav
capital goods industries. Machi-
nery and machine tools. non-fer-
rous ietals, electrical engineering
goods. automobiles, tractors. prinie
movers and heavy chemicals are
sume of the basic industries which
are non- existent or stxll in their
infancy.”
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My contention is that Government
should concentrate their fipancial re-
sources on these industries. instead
of doing that, this Corporation has
advanced huge loans to the textile in-
dustry. The textile industry has been
receiving protection for a long time,
and it has reached a stage where there
is over-production and we have to
hunt out foreign markets. The same
argument can be advanced as regards
the sugar industry tco. My suggestion
is that instead of helping these indus-
tries which can stand on their own legs,
Government should help others that
are unable to stand on their own leg@s.
That is the only right way in which
this Corporation ought to function.

Then there is another point which I
find is not being taken into account.
Why are the Government and this
Corporation not concentrating their
resources on the production of capital
goods? My fear 1s that we are abll
being dominated by world powers
Britain was one of our exploitery.
America is now seeking new markets
to serve as outlets for her extra pro-
duction. She is holding the econemic
strings in its hands, We are seeking
a loan from the International Bank for
Reconstruction and Development. Mr.
Tyagi was pleased to say that we are
one of the founder-members of- this
Bank and therefore it would not be
valid to contend that it is an imiperia-
list organisation. Let me give you
some flgures. According to the latest
report of this Bank for 1951-52, fifty-
one States are its constituents and the
total voting strength is 97,285. Out of
this total. the United Kingdom has
13,250 votes. that is, 13'62 per cent.
The United States has 32,000 votes that
is 32'89 per cent. France has 5,500
votes, The total votes of these three
imperialist countries put together come
to 52:'30 per cent. 'Thus. three coun-
tries combined together hold the car-
trolling strings. They will see that
the funds at the disposal of the Warld
Bank are advarrced to any Asian or
backward country in such a manner
as will stifle the growth of key lnduy-
tries. A contradiction always
vails between the industrial interests
of the imperial countries and the in-
terest of the struggling backward caun-
tries which are trying to get help
from this Bank. These imperial coun-
tries may not say it openly but they
will indirectly try to stifle the develop-
ment of capital industries. There-
fore, while I am not out against the
foreign loans—because I do know that
under certain circumstances we must
have them-—my submission is that this
particular Bank gives room for this
kind of suspicion. I do not want to
condemn jt, but one must concede that
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this international body can be an im-
pediment in the way of our progress.
All these countries are inimical to us,
Since the 15th August 1947 when:Con-
gress came into power, perhaps a
traasformation has come over them.
You know the story of Ram. The
moment be touched a stone slab a
beautiful lady came out of that siab.
Does Mr. T'yagi contend that the mo-
ment Pandit Nehru touched the bhlack
bearts of these Imperialist Powers
overnight they became white angels
and they now generously and without
any reservation are striving their best
% make India one of the faremost
industrialised countries of the world?
1 have got my own doubts and there
are many hon. Members who enter-
hinw these doubts with some justifica~

3 rM. ;

Then, we wanted further inf«rma-
tion to find out whether the Industrial
Finance Corporation is striving for
even development of the different parts
of the country. You will concede, Sir,
and éven the Treasury Benches will
concede that all parts of India are not
uniformly industrially developed, India
is a vast country with different condi-
taps prevailing in different patts.
Some parta are industrially advanced
and some parts are backward. Gov-
ernment will have to use their influ-
ence and use this particular instru-
ment in their hands for advancing the
cause of the backward ‘erritories.
Whetber the Corporation is discharg-
ing this responsibility is one of the
points which one can very well raise
in this House. In this connection I
would like to quote some figures. which
Mr. Tyagi was very prompt in supply-
ing me, because the report of the Cor-
poration is very scrappy and does not
reveal any information.

Rupees four crores and 20 lakhs were
advanced as loans to the Bombay State.
Let us take the regional distribution of
these loans. Greater Bombay g~t Rs.
two .crores and 39 lakhs distributed
among eleven companies. In Maha-
rashtra nine companies among them
2ot Hs. one crore and 32 lakks. In
Gujrerat flve companies among them
got Rs. 49 lakhs 50 thousand and Kar-
natak zero.

Shei M. C. 8hah: Because {hece is
no industry.

Skri 8. 8. More: Therefore, my con-
teption would be that if you have got
funds, you must make an honest
eflort to start some companies in Kar-
natak because even Karnatak contains
some material resources which can be
developed.
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I may in this connection remind the.
House that when the Industrial Fin-
ance Corporation Bill was first pre-
sented to this House in 1948 Mr.
Sthanmukham Chetty happened to be
the Minister in charge of the Bill, He:
assured the House that the formation
of this Corporation with its financial
resources would encourage snd give an.
incentive to the formation of public
companies for the development of
industries. I should like to know from.
Governinent whether this hope expres-
sad on the floor of the House by Mr.
Shanmukham Chetty has come to be-
realised? If Karnatak has no indus-
tfies it is the respoasibility, I may say
the first responsibility of Government,
to. see that Karnatak gets some indus-
ries.

Shri Tyagl: May I here inform my
hon. friend that out uf the tota! loans
advance of Rs. 15°23 crores, Rs. 579
crores represents loans sanctioned for
new types of industries—mnanufacture:
of new lines of industrial production
in India.

Sbri 8. S. More: That 1l no reply
to the point I am making. Theéy may
be giving loans for new concerus, for
establishing industries where indus-
trialisation has already made some
progress. If Karnatak, as the Ifinister-
was pleased to say, has no industries,
what have Government dore to ad-
vance the industriil interests of Kar--
natak? :

An Hoa, Member: Is it the duiy of
the Corporation to serve the industry?

Shri S. 8. More: One learned Mem-
ber is pleased to ask me whether it is
the responsibility of the lorporation?
I would refer him to section 6. It is
said that it will be Government which

. will be giving insiructions regarding’

its policy to the Corporatior:. Let Mr.
Tyagi or Mr. Shah say that Govern-
ment is not interested in ad+*-ancing the
industrial interests of backward aress.
Let them say so for the satisfaction of
the hon. Member who interrupted me.

Taking into consideration the area
and population of Maharashtra suffi-
cient funds have not beer given to
Maharashtra. But compared with
Karnatak, I may say I am in a better
position. Then I would particularly
draw attention to loans granted to
Greater Bombay—Rs. two croves snd
39 lakhs. I need not remind this
House of the saying that one should
not place all his eggs in one basicet.
As a matter of fact, the industrial cot-
centration in Bombay ought to be
relieved. Bombay capitalists must be
forced to decentralise, and take their
industries out of Bombay. But they
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are not doing it. The Corporation can
very well use its Infiuence ard it should
be one of the terms of accommodation,
« because the rules do provide tliat ithe
Corporation can fix some conditions
about the location of industries. ) ¢

do not know what will happen to so,

much of loan given to> Bombay, because
we are now in the midst of a depres-
glon and possibly the number of de-
faulting companies will be going on in-
creasing.

Now, I propose to make one or two
observations about the meusure that is
before the House, In clause 2 it is
proposed to add the words “or in ship-
ping”. May I ask whether agriculture
is recognised as one «f the industries?
It is not. Take for 'nstance the dairy
industry. Supposing one  starts a
dairy on a big scale for the purpose of
providing milk. Then what about
mechanised agriculture? Now we
must start looking wupon agriculture as
an industry. The Fiscal Commission
has stated that there cannot te ifadus-
trial development unless agriculture is
advanced.

Mr. Deputy-Speaker: I an afrald
the hon. Member is going far beorond
the scope of the amending 8ill. The
Bill seeks to amend the Industria!
Finance Corporation Act ty the addi-
tion of some provisions. But to go to
the root of the Act itself is not right.

Shri S. S. More: My only eoint is
that Government should widen the
scope of the definition of industrial
concern so as to include agriculture.
Of course, it is only a suggestion for
Government to consider

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly confine his remarks to
the Bill uhder discusslon.

Shri S. 8. More: Now 1 come to
clause 3. The number of directors
who can be appoinced by Government
is heing increased from three to four.
When the Bill was -oresented in 1948,
‘the Bill provided for two directors to
be appointed by Governmexnt. When
it returned from the Select Committee
the number two was raised to three
and the managing direclor was the
fourth. Now another attempt is
being made to add to the number. The
explanatory note on page 11 suys:

“In view of Government's res-
ponsibility on account of the gua-
rantees given by th¢ Government
in terms of the Act and also to
enable proper representstion being
given to all interests, provision is
being made for the nomination of
four Directors instead of three as

353 PSD.
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at present. The Deputy Manoging

Director of the Corporation will

be included in the Board of Direc-

tors of the Corporation without

voting rights.”

I wonder whether by adding one
member to the present number they
can think of representing all interests.
Either they are not disclosing &ll the
facts or they are not giving us proper
explanation for this increase. Gov-
ernment, I very much regret {o state,
seem to be out to create posts, be cpuse
different interests, not Industrial
bona fick: legitimate interests. but
other party and political interests have
to be satisfled. And every time we
are adding to the number of posts that
are at the disposal of Government.
This we must deprecate because that
lends room for nepotism, favouritism
and jobbery.

An Hon. Member: All sorts of cross
currents.

Sari S, 8. More: There is one more
provision. In clause 6 it is said that
the managing director shc)l be remov-
ed only if there is a two-thirds majo-
rity., We find a similar provision in
some of the Acts relating to the
management of local hodies. For in-
stance in the Bombay Boroughs Act,
the Local Boards Ac¢t ete. it is pro-
vided that the chief ¢“ficer or engineer
shall not be removed unless tliere is a
two-thirds majority Why that sort of
sinister provision should be enacted
here, I fail to understand. If the
capital is supplied by the Government,
if the whole organisation is under the
control of the Government, why should
not the Government have the power,
without this restriction of two-thirds
majority, of coming to a decisinn them-
selves about the removal of this man-
aging director. My submission is that
if this provislon is kept theve, possibly
we shall be giving an instrument to
the managing directc,r to play one
group in the Corooration against
another and possibly a two-thirds

- majority will never be realized with

the result that a man who is un.
desirable possibly to the majority will
still continue to be ha'npering the work
of the Cormoration. 1 strrngily object
to this particular vrovision.

I wanted to say so many other
things. but since you dcsire that I
should be very short I would rather
say that Government should take into
consideration the dliferent construe-
tive suggestions which have teen msade
in this House, particularly by the Mem-
bers of the Opposition. It would have
been well if Government had accepted
the motion for referring the Bill to a
Select Committge. We are out to help
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the Govu'nment as far as this parti-
cular matter is concerned, provided
the ground for our reasonabie dlatress
is removed by Goveramnent as early as
‘possible,

There is one morz point on which I
should like to conclude my specch, .1
have nothing to say arainst Nlr. Shri
Ram, Mr. Shri Ramn_happéns to be
the Chairman of the Corporatin.. In
view of the revelations. taade 1 would
rather say that Govarnment should in-
troduce a clause in this Bill just as we
have a section in the 7%ariff Commis-
sion Act that a person who happens to
‘be. or who iz to be appointed, on the
Tariff Commission shall not have any
personal existing interest in any busi-
ness concern. That sort of proviso
would have been muth welcome to
this House. Then possibly ail thesc
suspicions would no! have auy ground
for existence. Of course. it was con-
tended that when a loan was santtion-
ed in favour of a psrticular company
and if the man intercsted. in that
company happened to be a director,
he remained non-votiag. But we know
there are associations of persons whose
policy is ‘I scratch y2ur back and yoi
scratch mine’. Tunat is the . policy
which governs such aczsociations of
capialis s Therefore, I would say
that if this Corporation is to remain,
like Caesar’s wife. above susoicion,
Government have to see to it that the
Chairman of the ®R-ard or the Direc-
tors. particularly the Cl,airman, shall
not be directly associated with any
Yarticular concern in this country. I
believe that in this country even
amongst the big business there are diff-
erent sections. Sri Ram, - Ganshyam,
Ramkrishna—all these godly names
are monopolised by these monopolists
of difterent sections and they are fight-
in€ wi‘h one another. It is one of tne
contradictions of big business. ‘lhere-
fore. I would ask: why one particular
section should be given this potent in-
strument in its hands and why #he
other section should nct get the chance
by rotation. Therefoze. it is time
for Government to *‘hink of replacing
the present Chairman by some other
person who may be equally competent.
Possibly, we may get <eine opportunity
next time when we talk about this
measure. Why not a political worker
who has no present financial inierest
in any concern? Sir, a aan like you
would inspiire confidence.

Mr. Dcpuly-Speaker: I would re-
quest hon. Members not to draw in my
name. I do not want ‘o use any other
word than that. Then &nother hon.
.Mﬁmb!er will say ‘hnt fam a bad
ellow

Cotporation (Amend- 1556
ment) Bill

" 8hri S. 8, More: I am sorry:

' Mr, Deputy-Speaker: I am not stiri-
‘buting any motives. But it is rather
a delicate matter and 1¢t not the Chair

. be brought in.

Bhri S, S. More: Sir, 1 did not refer
to you in your capacity as the Deputy-
Speaker. I have the pieasure to work
with you on different Committees and

do know that you have the capacitly
oY acting above party c¢cnsiderations or
party notions. And that is what proms=
pted me to make this observation.
But if you do not like it, I withdraw it;
and with no apologies, Sir.

Shri B. Das: It is gratifying to find
that exceot the feeble voice of my
friend Babu Ramnarayan Singh the
House i3 unan:mous i1hat there should
exist a Corporation like the Industrial
Finance Corporation. Even my friend
Babu Ramnarayan Singh in 1948 was
unanimous witn us that such a Cor-
poration should be established. I was
very pleased to know from my friend
Shri Gadgil that he s afraid that the
control of the Government of India
over the Industrial Finante Corpora-
tion and other State Corporations like
the Sindri Fertilizer Factory. the Peni-
cillin Factory, the Telerhone Company
and others. is not adequate, I find in
th:s Bill that the Finance Ministry has
introduced the Auditor-General to
controfthe accounts of the Corporation.
My friend Mr. Gadril kriows that this
was the first big Bill introduced in
1847 when we were in the infancy of
our Independence. Naturally at that
time the House did not suggest, could
not suggest that the Auditor-General
should come in. But Mr. Gadszil may
recollect that when his next Bill, the
Damodar Valley Corporation Bill, was
Jintroduced some of us insisted that it
should not only pay income-tax but
that it should be subjected to the con-
trol of the Auditor-General I am
divulging no secret. but in the Publle
Accounts Committee this aspect of the
gquestion—~the authority of the Comp-
troller and Auditor-General cver State
Corporations and purchase of Govern-
ment shares In other Companies—we
have discussed very often. We have
discussed it with representatives of
the Finance Ministry and we have
tentatively come to the conclusion that
the Auditor-General must be associat-
ed. The Auditor-General has often
exoressed the view that whenever the
GGovernment of Ind’a have a State
Corporstion they should introduce a
Bill on the floor of the Hnuse, as in the
case of the Damodar Valley Corpora-
tion. and every such State Corporation
should be governed by a statute of
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this House and the Auditor-General
should have full control It is a
lacuna. If my friends. in the Finance
Ministry were glert and alive they
would have broughtearlier an amendin, Dg
B:ll for having the Auditor-General's
control although I know the Auditor-
General occasionally takes notice of
the accounts of the Corporation.

My friend Mr.. Sarangadhar Das—I
find that he is not here—referred to
some textile mill named ‘A’ in Orissa.
I wish to tell the Bouse that I hgppen
to be a director of one of those two
concerns. (An Hon. Member: Of ‘A’
or ‘B'?) 'A'. ‘B’ is not finctioning.
Most of. my friends know that I am a
strict observer of financial rules and
principles. When the Finance Cor-
poration sanctioncd some loan, of
course on mortgage of property—not
through the charity of Mr. Shri Ram
or throuzh the charity of the managing
director of the Finance Corporation—-
I felt that all the conditions of the
Industrial Finance Corporation Act
were being fulfilled. I never felt at
that time—I am a very suspicious
man; the Chairman of the Public
Accounts Committeec has to be a very
suspicious man—and I never felt that
any underhand work was there. This
is bty the by. But I wish to tell the
House that at no stage. the Industrial
Finance Corporation has advance3
money in the air. A passage was
quoted from the Chairman’s speech
that somewhere money had been
advanced without any security or
creditt It is for my friend Mr.
Tyagi to examine and see why it was
done. The whole Executive Com-
mittee of the Board or the Managing
Director should be punished if that has
been donée so.

Sir, you and I, you were the Chair-
man of the Select Committee of the
Industrial Finance Corporation Bill,
made tremendous effort to see that the
country is developed industrially. We
were at the infancy of our Indepen-
dence. In the month of November
1947 we wanted rapid industrial deve-
lopment in the country while our
capitalist friends—some of them are in
thts House went to America, went all
over and canvassed that the Govern-
ment of India, this sovereign Govern-
ment of India, will not be supported
financially by the capitalist group of
U.S.A. At that time we were depleted
of finances just _ after partition. ~We
demanded that the Industrial Finance
Corporation must be established. It
was established. Sir. you and I fought
hard for three months. ‘The Subject
was discussed. We wanted it to be a
State Corvoration. Mr. Tyagi was
not 2 member of that Committee. the

ment) Bill

Seiect Committee.  This is the first
Financial Corporation we wese &%ad-
lishing.,. Mr. Shanmukham Cbetty
gave-us the assurance that it would
soon be converted into a State-owned
Corporation.

Some of us are not~—at least I am
not—very fond of the capitalist group.
We know particularly of that treachery
in 194748 and how difficult it was ‘o
plan development of industriest But
since then what has happened? We
have established the Rehabilitation
Finance Administration with State
Finance of Rs. ten crores. Our finan-
ces are in a more iiquid state. If this
Bill is to be introduced today, no
Member of this House, not even the
Congress Party Members will support
this system of financing, Ouisiders
will not have to be brought in.

My friend Mr. Ramnarayan Singh
was always speaking against the Party
when he was a member but this is not a
Party Bill. 'This is a national Bill.
in the national interest, in the interest
of national economy. My friends, Dr,
Mookerjee and Mr. Hiren Mukerjee,
have pointed out certain defects. The
defects pointed out by many Speakers,
particularly by Dr. S. P. Mookerjee and
Mr. H:ren Mukerjee should be ana-
lysed and examined. Of course,
there were political observations. I
respectfully differ in certain political
observations. Mr. Shanmukham
Chetty used to meet us constantly
and made us happy and contented.
He stated on the floor of the House that

within five years the Corporation
would be nationalised. = Why not ac-
quire the shares worth three crores

of rupees? Why give subvention for
depreciation reserve and for guaranteed
interest? = Why are the charges rightly
or wrongly levied by various party
leaders, by promirent Members of
this House? 1 do not disagree with
some of their observations. I. do agree
that. there may have been jobbery and
partiality in some cases. I exam’ned
now and then the list of directors in
the Industrial Finance Corporation.
My friend, Mr. Ramalingam Chettiar
was a director. He represented the
great Province which you reoresent.
After that it has. all gone to Bnmbay.
I find only one revoresentative of Bengal.
Mr. B. N. Mookerjee. Accidentally all
gﬂi:ials have come from Bombay
tate.

Mr. Deputy-Speaker: The hon. Fin-
ance Ministe; cbmes from Maharashtra.

Shrl B. Das: I may say the hon.
Minister is domg a very thankless task,

8hel Tyagl: There is also a ‘posaibility
of Indians rising above provincialism.
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Shri B. Das: [ am very glad Mr.
Tyagl says like that. My friend haa
still too much of over provincialism. I
am a man who s above provincialiam.

Mr. Depnty-Speaker: The hon. Mem-
ber will kindly address the Chair.

Shri B. Das: Yes, Sir. When we were
ruled by the foreigners we gave in
1934 Rs. five crores to the Reserve
Bank for its Reserve Fund. If today
this Industrial Finance Corporation is
made into a State Bank, whatever is
wanted, the Government of India
should easily sanction it as Reserve
Fund. When the Finance Corporation
become Stateowned there must be
industrial advisers. ILet there be a
paid Chairman. Today, the Chairman
and directors are getting perhaps Rs.
100 or 200 and travelling allowance,
etc. My hon. friend Mr. K. K. Desai
is here and he is a director. He may
tell you what little remuneration he
gets. It is better to have. a paid
Chairman. It is better to have a
managing direstor who is under the
control of the Reserve Bank of India,
the Finance Department and us, Parlia-
ment, rather than have the provision
that 2/3rds majority of the directors
and shareholders must pass a resolu-
tion and then the managing director
could be dismissed. @ Why this play?
After all, those capitalists who worked
against us in 1947-48 have got the
advantage: not the people of India.
Therefore, what I ask the Government
of India is this;: Today, it is 1952 end.
The year 1953 will be the 5th year.
Why do not the Finance Ministry or
the advisers of the Finance Minister
advise hin®that the assurances which
Mr. Shanmukham Chetty gave—-he gave
these assurances here on the floor of
the House, in the Lobby, outside, in
the Select Committee--should be ful-
fllled? The former Finance Minister
was ag keen a Congressman as my hon.
friend Mr. Deshmukh.” We took him
as a Congress Minister.

Shri K. K. Basu {Diamond Harbour):
That was the tragedy.

Shri R Das: I have noted that my
hon. friend Mr. Tyagi wants that this
Bill should be passed immediately in
this House. would have preferred
a two days’ discussion of the Leaders
of Parties to settle points of difference.
This bac not been done, We cannot
delay th~ Bill. We will pass it.
I think the six months rule will not
avply and hooe that 1'hy hon. friend

Mr. Tyaal will bring an amending Biil

In the next session to make this Indus-
trial Finahce Corporation a State-own-
ed ' Corporation. ©= We have spent a
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crore of rupees on that pre-fabricated
housing factory. It has gone (An
Hon. Member: to dogs) It doea not
exist. Some foreigners are going to
consider if it could function. Always
the foreigner will come to rescue or
advise! The first consideration should
be our honour, the honour of Parlia-
ment and the honour of the country.
The promise of the previous Finance
Minister that this Industrial Finance
Corporation would be made State-own-
ed, shounld be fulfllled. We do not
want any outside shareholders, be they
bankers or insurance men. The new
Banking Companies Act, gives Gov-
erument complete controj over bankers.
They cannot wriggle out of the hands
of the Finance Minister and the Re-
serve Bank. They will have to do
what the Finance Minister and the
Reserve Bank desire them to do. At
that time, we had no money. But,
now, we have become very well estab-
lished. Financially we are a success.
Thanks to Mr. Tyagi, Income-tax
evaders are paying up. I expect they
will pay more if he applies the Pre-
ventive Detention Act and puts the
evading capitalists in detention. @ For
that the Minister will have to take
courage and put them In detention
under the Act. so that tax evasion
could be eradicated.

Shri Tyagi: Will there not be the
danger of its being used by party in
power for their party purposes, if it
were an absolutely governmental
affair? There would again be the diffl-
culty, with so much power and crores
of rupees and patronage, perhaos the
party in power might misuse that. It
may not be better.

Shri B. Das: I agree that the Finance
Minister must consider those aspects.

No State Government has applied
the Preventive Detention Act to arrest
corruptors except perhaps Bihar.

[Sur: PATASKAR in the Chair]

It was repeatedly pointed out by Dr. /
Katju that he would apply the Act
against black-marketers and corruptors.
But, this has not been done. Why
are Governments afraid? The whole
House—-1 can assure on behalf of Mr.
Hiren Mukerijee also that he will give
his tull support—will support the Gov-
ernments f they arrest black-mar-
keters. There will then be no black-
marketing or corruption in India.

Babu Ramparayan Singh: How will
you then fight election?

Shri B. Das: As if my election Is in
my hon. friend’s hands! It will be
five Yearg hence.
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. Some observations have been nmiade
about foreign financing from World
Bank, about limitation to one crore 10
one party etc. Though I agree with
the limitation at one crore of rupees,
1 suggest that there should be an
amendment that a crore¢ of rupees
should be given only to the shipping
companies when the Finance Minister
approves of it. I know very few
shipping companies who pay any divi-
dends. I want the Finance Minister
and particularly this Corporation not
to advance money as loans for ships,
unless there is any hope that shipping
companies will pay dividends. Some
shipping companies do not pay any
dividends. It is all eaten away by
the managing agents; or what happens,
God alone knows, That point should
be carefully considered. Apart from
the recommendations of the executive
committee of the Corporation, the
Finance Minister must examine the
question of advance to shipping com-
panies. We are all afraid of inflation.
We are going to increase inflation it
we go on advancing :money through
this subsidiary bank the Industrial
Finance Corporation to concerns that
will not earn profits. Of course, 1
recognise that shipping, banking and
insurance are the three main items of
yardstick of our sovereignty, Without
these we cannot be a great nation. Let
us give it in one lump sum grant. Let
us purchase shios in addition to what
we build at Vizagapatam. India did
not buy in 1948-49 when good offers
came from Japan. Good offers came
from America also. Now, of course, we
will buy ships at higher prices, Let us
make a present of them and let us
make the country know that it is subsi-
dy to the shipping industry. Let us not
clothe it in the language of an Act and
make the Industrial Finance Corpora-
tion subject to the criticisms that I
am anticipating and that I am levelling
today. :

.

I support the Bill and 1 hope my
hon. friends Mr. Tyagi and Mr. Shah
will fulfil the assurance given by Mr.
Shanmukham Chetty and bring an
amending Bill in the next session to

make the Industrial Finance Corpora-.

tion a completely State-owned institu-
tion with a paid Chairman and not
with a plutocrat as g part-time Chair-
man,

Shrl V. B. Gandhi (Bombay Llty—
North): I wish to begln by saying a
good word for the Industrial Finance
Corporation. I think it is constitut-
ed on sound and enterprlsing lines.
On an impartial asgessment of ite
functioning during the last four years

Shah in his speech.
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of its existence, it will be found that
it bas done exceedingly well. It pro-
mises to do better in .the years to
come.

_In the debate that has been going
on here for ihe past few days, many
things have been said in criticism of
the working of this Corporation.
Some harsh words havz also been said
about the management of this Corpora-
tion, These are serious matters and they
ought to be considered, and I propose
to deal with a few of them before I
sit down. But, above all, let us re-
member one thing, that this Corpora-
tion is doing good work, that it is do-
ing necessary work and we ought to
help it in the manner proposed in
this amending Bill.

Now, I will have to be a little abrupt
in my approach for want of time.
Among the several ways in which we
wish to help this Corporation, there is
one way and that is to give it increased
finances. We are trying to do that by
amending section 27 of the original
Act. The amendment, or rather the
principal amendment that matters in
the amending Bill before this House is
sub-section (2) of the new section 27
which we wish to substitute for the
original section 27 of the principal
Act. Now, this sub-section provides
for power for the Central Government
to guarantee loans received by the
Industrial Finance Corporation from
the International Bank for Reconstruce
tion and Development. With this pro-
vision in sub-section (2) of the new
section 27, the way will be open for
the International Bank for Reconstruc-
tion and Development to advance loans
to industries in India and for our
Corporation, the Industrial Finance
Corporation, to receive these loans.
The absence of such a provision in the
original Act has acted for all these

. Years as a barrier against this flow of

desired investment. The question that
therefore arises is: how is it that this
provision was not included in section
27 of the original Act? If we turn to
the Statement of Objects, we look In
vein far any explanction, However,
the Statement of Objects. in utter
frankness, makes one admission and
that is, that “this Act is being amend-
ed to authorise the Central Govern-
ment to guarantee the loans”. Now,
we are waking up to the need of this
provision at this late hour. The only
explanation we find is the exolanation.
eiven by the hon. Minister Mr. M. C.
And he says:

“When' this sectlon”—he .ia re-
ferring to section 27—"was drafted.
however, the exact mechanism and
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procedure which would be iavolv-
ed in such "borrowings were not
clear.” '

Now, that is the explanation, and }
want to suggest that this explanation
does not convince this House very
much because it is a thing that should
have been very plain from the very
beginning. Our country has been
an original participant in the Inter-
national Bank from its very inception.
We are an important member; we are
one of the flve powers that have the
right to appoint an executive director,
and qur executive directors are there
in Washington all these years, and
such a simple thing as the procedure,
or rather, the exact mechanisms. and
procedure, as the hon. Minister calls
it, should be ¥nown. In the articles
of Agreement or the Constitution on
which the International Bank is based,
it is clearly stated that this Bank wiil
be empowered to advance loans only
to projects sponsored by Governments,
If. however, the Bank wishes to ad-
vance any loans to industries in any
country, those loans have to be gua-
ranteed by the Government of the
country or by the Central Bank of the
Country or by any institution equiva-
lent to the Central Bank. This fact is
there in the articles of Association, or
articles of Agreement, as they call them.
This fact has been repeated every year
in the annual report of the Internation-
al Bank for Reconstruction and Deve-
lopment. I shall just read here what
appears in the latest annual report of
the International Bank. It says here:

“In the first place, the articles
of Agreement require that all loans
to any non-governmental bor-
rowers must be guaranteed by
the Government or by the central
bank or its equivalent of the
country in which the project to be
financed is located.”

It has caused many of us to wonder
that our Ministry and our Secretariat
who are usually so cii'cumspect and so
well-informed should have allowed this
slip in the original Act and should have
put up this barrier that has withheld
the free flow of these investments
which would help otr industries.

t shall not go further. But there is
another statement in the Minister’s
sneech which also indicates a cerfain
amount of vagueness of underistandiog
of the exact nature of the loans that
the International' Bank advances .and
which we would like tn aceep? from
that Bank
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In many of the notable speeches
during this debate, a lot of attention
has been concentrated on the distri-
bution or the way the funds were dis-
tributed by our Industrial Finance
Corporation among the applicants for
loans. There is a risk, if we concen-
trate too much of our attention on
this aspect of the function of the
Industrial Finance Corporation, of our
taking a very one-sided view of the
real functlon of the Corporation.
After all. this Industrial. Finance Cor-
poration’s function is not similar to
that of the Postal Money Order peon
who goes out every morning and
distributes money. No. It has to do
something else, perhaps a little more
important ‘than. just this distribution
of funds; and that is, this Corporation
has to produce its own finance. This
Corporation has to ‘mobilise the sav-
ings of the community. This Cor-
poration has to direct these mobilised
savings for the use of industry. That
is precisely what it does. This is not
a Corporation like the Export Import
Bank of Washington which is com-
pletely owned by the Government of
the country. After all, in its Rs. five
crores of paid-up capital. the Govern-
ment has contributed only: Rs. one
crore.

Mr. Chairman: May I suggest to the
hon. Member to be rather brief so that
I can just accommodate another Mem-
ber for some minutes more.

8bri V. B. Gandhl: So. this Corpora-
tion is after all a credit institution,
and we are fortunate that we should
have here men—it is a big job—big
enough to handle that job. I shall
only come to the last point, and that
1s about this usual suggestion of there
being always some connection between
any investments that come out of
America, and imperialism. I am
referring to the speech of the hon. Mr.
. Chaudhuri, as also of the hon.

Mr. H. N, Mukerjee. Here we are
not dealing with the American Govern-
ment. We are only dealing with the
International Bank. And the Inter-
national Bank is not an American
Government institution. It is owned
by 54 countries; there is so much taik
of American control, but let us not
forget the fact that so far as control of
this Institution is concerned, 67 per
cent. of the voting is in non-American
hands. and we are an important mem-
ber of the International Bank. Shri
Hiren Mukerjee gave the House an
impression that all these loans angd
advances made by the Interpational
Bank are what are generally known
as tled loans. that is to say. with a
condition attached that they shall be

'
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spent only in purchasing Arherican
materials in America. Now I shall
only have to quote a few figures ‘Lo
prove that it is not so.

Pandit S. C. Miskra (Monﬁﬁyr
North-East): At least this one is,

Shri V. B. Gandhi: I am quoting
from the last annual report of the
International Bank. It says:

“The equivalent of 49 million
doliars was repayable in Belgian
francs.”

Which means that purchases were
made in Belgiurg, and that the amounts
will go to Belgium, It further says:

MU Belgian francs, Canadian dol-
lars, Danish kroners, French
francs......... ”

In all there are nine currencies in
which these loans are
meaning thereby that the amounts
were disbursed in those countries.

So far as the raising of the capital
is concerned, this Bank issues bonds
not only in America. but recently it
issued loans- or bonds and raised 50
million Swiss francs in Switzerland, a
few million dollars in Canada. and in
other currencies in other countries.

Mr. Chairman: Is Mr., Jaisoorya
l’kely to finish within ten minutes? At
four o'clock, the hon. Minister is to he
called.

Dr. Jaisoorya (Medak): It is now
seven minutes to four, and I shall take
just ten minutes. not a second less nor
more.

The matter is very simple. Have
we in this House got any jurisdiction
over the Industrial Finance Corpora-
tion or not? Under sub-section (2) of
the proposed section 27. the Central
Government. may, where necessary,
guarantee all loans taken by the Cor-
poration under sub-section (1) as to
the repayment of the principal and the
payment of the interest. Again pro-
posed section 27 (4) reads:

“Any loss or profit accruing to
the Corporation in connection with
any borrowing of foreign currency
under sub-section (1) or’ its repay-
ment on account of any fluctua-
tions in the rates of exchange shall
be re-imbursed by, or paid to. the
Central Government, as the case
may be.” s

In other words, the Industrial Fin-
ance Corporation, = according to_ Mr.
Tyagi, wants to eat its cake, and kqep
it at the same time. " It wants us’ to

repayable,.

‘and that it is not there
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help the pubhc, but in case anything
goes wrong, we have to guarantee the
loans, we "have to stand guarantee for
all this, and make up the losses. and
yet this House is not entitled to any
relevant material. I submit that if
this House has to bear the responsibi-
lity—I mean the Government, and the
Government is represented by this
House—then we have the right to get
any information we require as and
when necessary. Now, Mr. Tyagi is
making a very big show of it, and I
am surprised at it. Under section 39
of the Act,

“Every Director. auditor, officer-
or servant of the Corporation shall.
before entering upon his duties.
make a declaration of ﬁdehty and
secrecy in the form set out in the
Schedule.”

So, if yesterdasy, he read out a state-
ment from the Chairman of the Indus-
trial Financz Corporation, then the
Chairman has broken that oath of
fidelity and secrecy.

Now I shall come to another point.
Here is the report of Industrial Trust
Fund of the Government of Hydera-
bad, 1950 and I claim that we have
some experience of industrial flnanc-
ing, since it began in 1929, when there
was no Government here. (Inter-
ruption) I meant that our Government
was not here, I think it is obvious that
it meant national Government. If
you will please see the report of that
Trust Fund, you will find that the
amount of money that has been ad-
vanced is there, the names of persons
t2» whom they were advanced are there,
the total amounts given to them are
there. and the amounts returned are
also there, and there is no secrecy
about it.

Shri S. S. More: The Nizam is more
progressive!

Dr. Jaisoorya: Certainly. It has
been stated that the Industrial Finance
Corporation is not an altruistic body
for charity
purposes, but that hard-headed busi-
nessmen are going to get flnance, and
are going to loan it out at 54 or six
per cent. interest. But I was sur-
prised to find that the profits were
only Rs. nine iakhs, and that is for an
investment of Rs. eleven crores; where-
as for our Industrial Finance Corpo-
ration ‘n Hyderabad, it was only Rs.
§.07 crores. and our orofits were also
Rs. nine lakhs for the Ist half year
1950.  That means, for exactly half
the amount of investmjent, we got the
same interest in'six months, and that
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is in what you call an inefficient Gov-
ernment, People say tbat private
capital is very etficient, and I am sur-
prised to bear that.

Secondly, we in Hyderabad never
said that we are nere only tor the pur-
pose ot shrewd business. This Corpo-
ration of ours was formed so that the
income could be utilised for the deve-
lopment of cottage industries, indus-
trial experiments and exhibitions,
industrial investigations and survey,
grants to assist industrial and techm-
cal research and scholarships to young
men to obtain industrial training n
India and abroad.

Now there is another peculiar point,
In 1929 when we started, we bad an
investment of only Rs. 59,893,000, and
there were no further investments.
Today, from the income of the last

so many years, our capital is Rs.
5,76,81,303. I am really surprised at
the ineficiency of this Industrial

Finance Corporation at the Centre.

A great fetish has been made of the
fact that the names cannot be disclos-
ed, that they are secret. That is
something very funny. From the
report we find that cotton textiles baa
received Rs. 204 lakhs. We tried our
best and we looked up the balance-
sheets of almost all important textile
mills, but we could not find in theit
debit side, any mention of the fact
that they have taken loans from the
Industrial Finance Corporation. I do
not know which mills had received
them. They are not, at any rate, the
old established big mills that we
know., It is for my hon. friend to
tell us where they are from. Secondly,
—he can correct me if I am wrong,
and he can deny my statement if I
am wrong—ceramics and glass had
received Rs. 119 lakhs. Out of that
the Glass Factory in Calcutta—please
correct me if I am wrong—has receiv-
ed Rs. 50 lakhs. Kindly tell me who
are the directors of that, and who were
the directors of that.

Dr. S. P. Mookerjee (Calcutta South-
East): I have got a telegram with me
here, Hon. Member wmight read it
out, without mentioning the name.

Dr. Jalsoorya: “Loan Forty Lakhs
to Sodepur Glass Works.” Then,
Kirloskar—I did not want to mention
the name, but I know for a fact—has
received Rs. 50 lakhs. Kindly ask the
Gcovernment to Ilnquire bow many oil
engines Kirloskar bas actually manu-
factured. Only some outer shells they
have manufactured. and they are get-
ting unlimjted steel quota. These are
things that are happening.
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Shri Tyaghk This glass works has
been taken over by the Government.

Dr. Jaisoorya: 1 have told you what
I know.

Shri B. S."Murtby (Eluru): When
the loan has been swallowed.

Dr. Jalsourya: It is surprising that
an oil mill has received Rs. %,50,000,
when there is a glut of oil mills.
Cotton textiles have received Rs. 205
lakhs, and once again it is the same
thing I am surprised at the lack of
business acumen that is evident here.
aney say: “You stand guarantee
for this, you stand guarantee for
that: but we will not teill you
what are going to do with
your money”. That is a rather sur-
prising position. I, therefore, think
that either we refuse to foot the
bill or that we have the right to ask
for information as and when we like.

4 PM.

Finally, one word about this ques-
tion of foreign loans. Opinions are
divided. You may say what you
like. Mr. Hiren Mukerjee may quote
chapter and verse There i8 a whole
book which appeared yesterday:
Amnierican Shadow over India. Any-
body can read it. All the facts are
there. But it seems to me that our
Government has made up its mind.
It is Iike that chaste young matron in
Byron's Don Juan:

“One hand she put in his; she
thought it was her own.”

Pandit S. C. Mishra: I want to
make a submission, Sir. I am not
spoiling for a fight, but I want to make
a submission. The Deputy-Speaker
had said that if a Member wished to
speak, he should stand up. From
beginning to the end I have been
standing up and sitting down, Sir. I
find, that a monopoly ls being created
here in the House. This monopoly
should not be allowed to grow.

Mr. Chairman: I sympathise with
the hon. Member, thet he was not able
to catch the eye of the Chair., But [
think it is not proper to say that there
is a sort of monopoly. There is no
corporation here. Of course, so far
as hea is concerned; I sympathise with
him, but there might be many others
also like him. i

Shrl M: C. Shah: I have heard for
the last few days the speeches on this
Bill of my hon friends with rapt
attention. I thought that this was a
very simple Bill and pethaps it would
not evoke so much discussion. I have
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found that the proposals in the amend-
ing dill have not be¢n toucned upon
except by two or .three-hon. friends,
but the whole discussion has been
centred round the names to be given
out to the House.

The working of the Industrial Fin-
ance Corporation has been discussed
and it 1s quite natural that when an
amending Bili comes before the fHouse
Members should discuss the working
of the Corporation. But, I am sorry
to i{ind that insiead of discussing the
principles of the amending Bill, we
have discussed a good deal about this
matter. It would nave given me great
Dleasure to disclose the names ot all
the industrial concerns who had taken
loans from the Industrial Finance
Corporation, if it were possible for me
to do so. I had to follow the policy
that has been accepted by this House.
In 1949 a question was raised here on
the floor of the House and Dr. John
Matthai, the then Finance Min!ster,
observed in the same way in which
the Minister recently answered the
question on _this subject. Reports
were published in 1951. The amend-
ing Bill was there and still this ques-
tion was never raised on the floor of
the House.

And so, it was very difficult for me
to deviate from the policy already
followed by the Finance Minister and
the Prime Minister has already as-
sured the House that after the return
of the Finance Minister this question
would be n up and in consultation
with the fepresentatives of the House
this matter would be decided.

I thought that the House would be
satisfied with the Prime Minister’s
assurance and the assurance of my
colleague, Shri Tyagi, that if any
question was raised with regard to
favouritism or nepotism or partiality.
he was prepared to look into that and
to satisfy the House on that subject.

I have been in office for only a short
period and since the time I have taken
over office I have been dealing with
this Industrial Finance Corporation.
The amending Bill was to be brought
in. I have looked into all the papers
that were absolutely necessary and
I have already told the House that I
am prepared to give all possible in-
formation, every piece of information
that they want. except the disclosure
of the names which may be held over
for sometime., (Interruptions).

Shri Bhegwat Jha (Purnea cum
Santal Parganas): On a point of
information, Sir.........
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Mr. Chairman: Order, order.’ The
hon. Minister is not prepared to yield.
Let him proceed.

Shri M. C. Shah: 1 have found that
there has been some contusion of
thought with regard to the objectives
for wnich tne lnaustrial tinance Cor-
poration was estaolisned. From
tne speech ot my 1rieaaw, s, lviore, £
can understand that tnere has been
some contusion of thougnt. Tne Inaus-
trial Finance Corporation was estab-
lished 10 help those industries wnich
were establisaed or were in the pro-
cess of being established. The inaus-
trial Finance Corporatipn never
thought inat it could cater to the
entire inaustrial needs ot industrial
finance of the country. ‘l'neretore,
in the original BRAl i1t was provided
that the loans were to be given to the
joint stock limited companies—com-
panies . which had registered under an
Act of the Centrai Legislature or
under an Act of the Provincial Legls-
latures or under the Co-operative
Societies Act and engaged in the
manufacture or processing of goods,
for mining and for generation of
electricity or power.

Here much has been made about the
industries which were given help and
which were not given help. It has
been said that new iIndustries were
not given help. My hon. friend, Dr.
Lanka Sundaram, referred to the
remarks in my speech when I said
that this Industrial Finance Corpora-
tion had to supplement the capital
which was not available or when
accommodation could not be had from
commercial banks or from the capital
market. I maintain that this Indus-
trial Finance Corporation with its
I!‘mited resources—only flve crores
paid up capital—has tried to serve
the economy of the country to the
best of its ability.

I shall come to the working of the
Corporation, to certain criteria and to
certain quegtions posed by my vener-
able friends, Dr. Syama Prasad
Mookerjee, Dr. Krishnaswamy and Dr.
Lanka Sundaram, very soon. But be-
fore that, I repeat what I said in the
beginning, that the Industrial Finance
supplement the
financeg rather than provide all the
finances of the industrial concerns.
In 1946, in the post-war period, so
many entrepreneurs had just estab-
lished certain concerns. They had
rajsed capital. Thev had ordered out
capital goods. They had  just
purchased lands on which to con-
struct buildings, and because of cer-
tain circumstances, because of the
rise in the cost of capital goods as
well as the rise in the cost of putting



1851 Industrial Fingnce

[Shri-M. C. Shah)

up builildings and ail those things, they
found that the capital was short and
they ocould not go along with their
industries. Therefore, at that time
the Industrial Finance Corporation
came 1n and just helped those indus-
tries to complete their plans and
get running.

My learned friends have made so
much about the working of the
Industrial - Finance Corporation and
about the help given to the new indus-
tries and to the industries that are
established. I will give the figures,
which I have already given. The
Corporation had up to the end of
October 1952 sanctioned 103 losns
aggregating Rs. 15,‘2;70,000. O?f these,
Rs. 5,78,70,000 were~for new types of
industries. The capital collected by
these new industrial concerns was
then 13,71,58,000,

Besides this, the Corporation has
sanctioned loans aggregating to four
crores and thirteen lakhs for new
industrial establishments to add to
the installed capacity in the country.
For those concerns which were estab-
lished and which had to change their
machinery or to add further machinery
or to modernise the machinery, the
Industrial Finance Corporation has
given flve crores and thirty-one lakhs.,
All this, the paid up capital of all
these concerns you will see, Sir, has.
come to Rs. 30,81,92,000. It will be
seen that to the companies with an
aggregate paid up capital of Rs. 30
crores, the Industrial Finance Corpo-
ration has sanctioned Rs. 15,22,70,000
and this will bear me out when 1
say that the Industrial Finance Cor-
poration was meant to supplement the
capital of those industrial concerns.

There are certain suggestions made
by the hon. Members that the report
should contain more detailed informa-
tion. I entirely agree with them and
the Government will issue “instructions
to the Industrial Finance Corporation
to give this information industry-wise,
State-wise and region-wise, new indus-
tries and old industries which require
certaip more facilities to modernise
their machinery. I have got the
information region-wise, Some hon.
Members suggested that this helo
should be given to parts where it is
absolutely necessary, rather to back-
ward areas. It may be remembered
that this Industrial Finance. Corpora-
tion Act was passed in 1948 and at
that fime the Part B States were not
jncluded therein. They integrated
onlv afterwards and so. by an Act of
1951, those Part B States became
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eligible for this help. When I read out,
the statemerit, you will find ‘out that
the Industrisl Finance Corporatlon has
tried its level best to help those con-
cerns in the backward areas too. At
the same time I will read something.
from the report which will satisty
the hon. Members about the criterion
or the policy followed by the Indus-
trial Fmance Corporation in consider-
ing the applications and granting the,
loans. If my hon. friends will take
a clearer view of the whole thing.
then they will consider that the Indus-
trial Finance Corporation is working:
on sound lines.

I am giving out the figures region-
wise, . Bombay gets Rs. 4,15,50,000,—
Textile machinery Rs. 14 lakhs,
mechanical engineering Rs.  26.S0.
lakhs, electrical engineering Rs. 69
lakhs, cotton textiles only Rs. 28
lakhs. My friends have suggested
that no cotton textiles should be given
loans in Bombay and Ahmedabad and
they must be located in other places
where it js absolutely necessary like
Bengal, Orissa and other places. So,
the cotton textilé industry is gétting
only Rs. 28 lakhs, rayon industry Rs.
50 lakhs, chemicals Rs. four lakhs.
ceramic and glass industry Rs. 20
lakhs, non-ferrous metals Rs. 30 lakhs,
iron and steel engineering Rs. 38 lakhs,
sugar industry Rs. 40 lakhs—this
amount has been passed on to Maha-
rashtra and that also given to the co-
operative societies of farmers. Then
paper industry Rs. 24 lakhs, automobile
tractor industry—about wich it has
been said that the Fiscal Tommission
has already stated that it should be
supported—Rs. 50 lakhs......

Dr. S. P. Mookerjee: Are these
amounts paid or sanctioned?

Shri M. C. Shah: I am reading the
sanctioned amounts. I will then come
to the point why all these sums have
not been availed of.

Then we come to Bihar. Bihar is
also an Industrially backward State.
There, for electrical engineering we
have given twelve lakhs of rupees, for
ceramic and glass Rs. 50 lakhs, for
iron and steel Rs. 12.50 lakhs etc.
‘'hen comes Madhya Pradesh, There,
for cdtton textiles Rs. 23.75.000. for
ceramic and glass Rs, six lakhs. Pun-
jab also is given for woollen textiles
Rs. ten lakhs. chemicals Rs. ten lakhs.
Then for Madras textiles Rs. 11.50.000.
chemicals Rs. 30 lakhs. cement Rs. 40
lakhs. sugar industry Rs. 35 lakhs. My
friend Shri Sarangadhar Das made a
point that the sugar industry should
not be helped. He said that {f it {s in
the south he will be happy. I think
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he will be happy when he knows that
all thig is given to the south. Then,
UP. Cotton textiles, Rs. 40.50 lakhs,
chemicals Rs. 4,50,000, oil niills Rs.
2,50,000, Orissa also gets for cotwou
textlles Rs. 50 lakhs, electric power
Rupees nine lalhs,

A point has been made by my hon.
friend Mr. Guha that West Bengal was
not very much looked after. If you
just see this you will find that Bengal
is given Rs. 2,50,00,000. Cotton textile
machinery Rs. 50 lakbs, mechanical
engineering Rs. 38.50 lakhs. .

Shri A. C. Guha (Santipur): May 1
krow. out of these amounts, what
amounts have gone to the concerns 1in
which some ot the big men of the
Corporation are interested?

Mr. Chalrman: Order, order. Let
the hon. Minister proceed. I find the
hon. Min:ster is giving some informa-
tion and some figures. I find that
there is a sort of humming noise in the
House and that Members are not listen-
ing to it with interest. I would there-
fore request that when he is giving
facts and figures we should all be
rather patient and not talk amongst
ourselves. Let him proceed.

Dr. S. P. Mookerjee: He is reading
very fast. We have not got the figures.

Mr. Chairman: I will request the
hon. Minister to read slowly so far as
the figure portion is concerned.

Shri A. C. Guha: Moreover, I submit
that when some flgures are given, we
may ask for some  clarification.

Mr. Chairmam: I would make one
suggestion. I find that there are some
hon. Members who are very keen—and
naturally so—to obtain more clarifica-
tion. I do not object to it, but I am
trying to see that first of all we get
the fullest possible information from
the hon. Mipister and we proceed in a
proper atmosphere. Instead of inter-
rupting the hon. Minister at this
stage when he is giving facts and
figures, let us wait till he finishes and
afterwards if any hon. Member wants
clarification he may put a question
and if the hon. Minister is able to
clarify, let him clarity. If he is not
prepared to do so, then let us proceed
without the clarification., I think that
that would be the cortect procedure. '

‘Dr. S. P. Mookerjee: I suggest that
this statement may be laid on the
Table so that we may refer to it later
on.

e —————
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Shrl M. C. Shah: To continue, the
flgures for West Be_ngal are as follows:

Cotton textiles Rs. 31  lakhs,.
Chemicals Rs. 22:50 lakbhs..
Ceramics and glass Rs. 3¢  lakhs.
Non-ferrous metals Rs. 5 lakhs.
Aluminium Rs. 50 lakhs.

Then I pass on to Rajasthan, which
is a very backward area and it came
into the sphere of the Corporation
only in 1951. The figures for this
State are as follows:

Cotton textiles
Mining Rs. 30 lakhs.

Then, take Saurashtra. It also came.
within the purview of the Corporation
only in 1951. The figures for this
State are as follows:

Rs. 20 lakhs.

Woollen textileg Rs, 25 lakhs..
Chemicals . Rs. 65 lakhs.
Cement Rs. 50 lakhs.

Then, Madhya Bharat got Rs. three:
lakhs and 50 thousand. Travancore-
Cochin got ahout Rs. 65.50 lakhs for
electrical. engineering, chemicals and

cement. Mysore, although it is a
very much industrialised part, got
Rs. 71 lakhs. Hyderabad got Rs. 40

lakhs for the sugar industry. So,
incidentally t may say that all the loans
for the sugar industry have been given
for the southern States.

My learned friends Dr. S. P. Mooker-
jee, Dr. Krishnaswami and perhaps
Dr, Lanka Sundaram asked a number:
of questions: what is the policy of
this Corporation? Hox sare the appli-
cations discussed? How are’ they
accepted? Is the overall economic
picture of the country borne in mind?
etc. etc. In reply, I would refer them.
to the first apnual report of the Indus-
trial Finance Corporation. I shall
read the relevant portloan from it, and
you will see that they have made it
absolutely clear how the loans are
granted. They say:

“When considering appiications, the-
Corporation generally requires infor-
mation from the industrial . concern.
with regard to various aspects of the
anplication. It desire to know—

What the company has been pro-
ducing or what it proposes to
produce?

What is the value of the security
offered and what is the amount
of loan usked for, and the
margin left 'in favour of the
Corpor_ation?

What are the purposes for which
assistance is requlred by the
compam‘!
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The industrial concern is required
to state its requirements under the
various heads, land, bulildings, plant,
machinery etc.—

Is the company going to be pro-
perly equipped?

1s the factory located in a suitable
place?

Has the company enough land on

which it- is going to erect the
plant?

Has the company such title to the
iand as will allow it to create
a charge on the land?............
etc. ete.”

There are about twelve or fourteen
conditions. Then they proceed to
set out the criteria for sanctioning the
applications.

“Applications are judged by the
following criteria:

National importance of the indus-
try.

Experience and competence of the
management.”

As you know, this is absolutely
necessary if we take a realistic view of
the whole thing. Then:

“Feasibllity of the scheme.

Reputation enjoyed by the pro-
ducts of the company for
quality.

The cost of the scheme as compared
with the resources of the
company.

Security offered and its proportion
to the loan.

Whether the aid granted Is llkely
to help the company to work
efficiently and comfortably.

Whether the industry I8 one of
those whose production ex-
ceeds the country’s require-
ments.”

Whenever the country {s self-suffi-
cient in a certain industry, then the
Corporation does not advance loans to
'tI‘t;Iat industry. So, that is also ther~.

en:

“Whether adequate supplies or
raw materials will be avail-
able over a period of years.”

Thereafter, the schemes are also
examined and scrutinlsed by experts
and only after all this the loan Is
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granted.  All" these details will be -
fotind in the first report of the Indus-

trial Finance Corporation. You can

get it in the Parliament Library. I

am sure the points raised by my hon.

friends Dr. S. P. Mookerjee and Dr.

Krishnaswami are met by the policy

enunciated therein in the very begin-

ning by the Corporation.

Then, my hon. friend Dr. S. P,
Mookerjee raised the question of equity
capital and he cited the example of
the Industrial and Commercial Fin-
ance Corporation of Great Britain.
There too, I may point out that when
the parent Act was brought before
this House it was not envisaged to
have equity capital or risk capital or
enterprise capital—by whatever name
you may call it. Further, with the
limited resources of Rs. flve crores
paid-up capital, it was not possible to
do so. Besides, the Industrial Finance
Corporation cannot undertake this
risk. It is well-known that if the
Corporation were to organise itself for
providing equity capital, then natural-
iy it would have to wait for five or six
years even to pay small dividends and
in the meanwhile it would have to pay
interest on the capital invested by the
Central Government, the Reserve Bank,
the scheduled banks, the insurance
companies, the co-operative societies
and other invastors. At the same time,
the Corporation would not be in a
position to get anything from these
new ventures even if they were to be
managed in the best fashion. I have
enquired about the Industrial and
Commercial Finance Corporation of
Great Britain, and there too I find that
they subscribe to equity capital only
in the case of very well established
and reputed firms. At the same time,
they do not subscribe to eauity capital
just for promoting the industry. In
this connection.,l may also say that
the latest report of that Corporation
which I have got does not supply so
much jnformation as the report of
our Industrial Finance Corporation.
However, I do welcome the sug-
gestions that have been made
with regard to the incorporation of
more details in the Corporation's
reports.

A point was made that there ought
to be a Development Bank. I think
Dr. Krishnaswami made it. May I tell
him that in the latest Conference--
possibly in° Mexico—that point was
maoted. The varticivation by the
International Industrial Finance Cor-
poration to be formed in equity capital
was taken up there, and when the
proposal came to the Government of



1667 Industrial Finance

india, the Goverument of India accept-
ed it in principle, but I gather that the
United States of America bad opposed
that scheme. 8o, I do not think that
that scheme would 'be possible. There
is only one Development Bank, and
that in Canada, but there too all the
finances are provided by the Govern-
ment. The Development Bank can
be brought into existence provided
Government are prepared to finance it
without interest, because for some
time at least equity capital will not
bring snything by way of return. So,
I may say that it is not feasible for the
Government of India at this stage to
have this Development Bank.

A question was raised with regard
to the controlling authority by certain
capitalists. It was said that the finan-
ces are controlled by a certain group
of industrialists. I am afraid, that it
is an imaginary apprehension. If you
look to the constitution of the Indus-
trial Finance Corporation, it was from
the very beginning envisaged that
private capital should be associated
in the Corporation. In five crores
capiital we have provided for 2,500
shares for scheduled banks, 2,500
shares for investment trusts and insu-
rance companies etc. and 1,000 shares
by the co-operative societies. At
that time it was considered advisable
to associate people with business .ex-
perience and integrity in the manage-
ment of the Industrial Finance Cor-
poration. It requires certain technical
knowledge. The Industrial Finance
Corporation has to advance loans to
industrial concerns and it is absolutely
necessary that certain persons know-
ing the technique of business and
industry should be associated with it.
I shall presentlv read to the House the
names of the.Directors and the House
will ind that there are only two indus-
trialists on the Bgard. The Bogrd
consists of:

Shri K. G. Ambegaokar. Nominat-
ed by Government,

Shri Bhoothalingam.

Shrl Khandubhai Desai, (who was
then Member of the Consti-
tuent Assembly).

Mr. Shri Ram, nominated by the
Reserve Bank.

Prof. D. R. Gadgll, (It was said by
some hon. Members, that
economists should be associat-
ed with the management of
the Industrial Finance Cor-
poration. Prof. D. R. Gadgil
Is a well known economist of
India).
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Sir Birendra Nath Mookerjee,
elected by the Scheduled
Banks.

Shri H. C. Captain, Managing
Director, Central Banlc of
India.

Shri B. K. Shah, General Manager,
New India Insurance Com-

pany.

Shri L. S, Vaidhyanathan, Manager
of the Oriental Government
Security and Life Assurance
Company.

Shri R. G. Saralya, President of
the Bombay Provincial Co-
operative Bank, and

Shri V. P. Varde.

Mr. Sonalkar is the Managing
Director.

If you see the directorate, it.will be
very clear and apparent that the
management is not controlled by one
or a fraction of th¢ industrialists or
capitalists as was alleged by certain
hon. Members.

My hon, friend Mr. Sarangadhar
Das spoke the other day about the
Orissa Textiles. As has already been
assured by my hon. colleague Shri
Tyagi, if there is anything wrong we
shall enquire into it and let the House
have full information. It will be seex
that the nett value of the flxed assets
of the Orissa Textiles on the 3ist
March 1952 was of the value of Rupees
one crore 52 lakhs and 15 thousand.
The book value was Rupees one crore 66
lakhs and 50,000, less depreciation of
Rs. 14 lakhs. As against that a loan
of Rs. 50 lakhs has been given, Mr,
Das was speaking about an A company
and about a B company. No B
company ever approached the Corpora-
tion for any assistance. So far as the
A company—the Orissa Textiles—is
concerned, the value of its assets was’
Rupees one crore and 52 lakhs. - At the
same time it was asked, because the
Orissa Government had already givenr
a loan, how can the first charge be
with the Industrial Finance Corpora-
tion. Whenever the Corporation ad-
vances a loan, it takes a mortgage of
all the assets. In this case the Orissa
Government, waived their right. They
had advanced.a certain loan. but they
waived their rizht and the first charge
was given to the Industrist F:inance

" Corooration. So I submit that there

is always some Iimaginary misaoore-
hension based on certain informationr
stiven to hon. Members. 1 do concede
that Parllament is entitled and the
Membef¥s of the House are entitled to



3859 Industrigl Firance

[Shri M. C. Shah]

get all possible information from the
Mipistry of Finance. Ag a matter of
fact, under the Industrial Financeé Cor-
poration Act, the Goverument of India
have got ample powers to control the
&activities of the Corporatlon, as was
shown by Dr. Mookerjee himself. He
g absolutely right and we get.all the
information. When the State Finance
Corporations Act was discussed here
.some time back, the same points were
raised and then Shri Deshmukb said
that if there is any instance of favourit-
ism or nepotism or anything of that
.sort, it was open to any Member of
this House to go to him and just tell
him and he was prepared to enguire
into it. My hon. colleague Shri Tyagi
has already categorically stated that
if any hon. Member has got any infor-
mation in his possession, we are pre-
pared to enquire into all those allega-
tions and to satisfy the Members,

My hon. friend Dr. Lanka Sundaram
raised a point about Rs. 15 lakhs capi-
tal and Rs. 50 lakbs loans advanced.
I have already enquiréd into all those
eigh\ cases which have been advanced
Rs. 50 lakhs or more loans, but I have
not come across a single concern which
has got a paid up capital of Rs. 1§
lakhs as was stated. If he has got
any further information, I am pre-
pared to enauire into it and satisfy
‘him.

So, what I was telling tbe House was
that there is some imaginary misappre-
hension that because a certain indus-
‘trialist is there, he controls the acti-
vities of the Corporation. I may be
pardoned if I say that it will be an
insult to the intelligence and integrity
‘0of the eleven Directors who are there
if they are just ruled by one Chairman.
After all what are the powers of the
‘Chairman? In the Act it has been
provided that all the loan applicat ons
bave to be considered by the Executive
‘Committee. And who are on the Exe-
‘cutive Committee? 1 will give you
:the names of the members of the Exe-
-cutive Committee, In the Executive
Committee the Chairman is not the
Chaigman of the Industrial Finance
‘Co=~nration. - The Chairman is the
Maraging Directrr of the Industrial
‘Firance Corporatian. All the apoli-
catinns come before this Executive
‘Committee. Thev enquire into all
mat*ers and send thesg applications to
the warious Ministries concerned, to
obtain their comments. If it concerns
‘the Commerce and Industry Ministry
it is sent to that Minlstrv. If it is
+with repard to sufar or other things.
It Roes to the Food and Ag¥iculture
‘Winistry and so forth. So. it i3 only
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atter full enQuiry that these loans are
sanctioned. - As a mattér of-fact I
have yet to come agross an instance
where a ivlember has said that a cer-
tain concern was refused loan on cer-
tain grounds. I have not heard of
any such instance. If there is nepotism
or tavouritism, I am prepared to
assure the House categorically, that
we are prepared to enquire into it.
We have got full control over the
working of the Corporation. But un-
fortunately we cannot disclose certain
information; othetwise, there is noth-
ing to be kept back from Members of
the House of the People. @ We know
that this House is a sovereign body.

[MR. DEPurY-SPEAKER in the Chair)

The Members of the House are
entitled to ask for any information
they require. But there are certain
limitations. The control of this House
is no doubt there. But that control
has also to be exercised through a
governmental agency. The Finance
Minister, who can look into the affairs
of this Corporation, is responsible to
this House.

Much was spoken about personali-
ties. I am sorry to say that harsh
words were also used, because oi this
imaginary apprehension. I am glad
that my hon. friend Dr. Syama
Prasad Mookerjee spoke rather in
glowing terms about the Chairman,
Mr. Shrti Ram. And I must say that
Mr. Shri Ram, when he heard about
these things, immedlately wrote to
Tyagiji and asked him to disclose the
interests concerned. . As a matter of
fact, under the Act all these applica-
tions are to be considered on merits
and, as I said, yesterday. there is re-
gulation 37. The Firance Minister
has already replied to this point when
the State Finance Corporations Bill
was discussed. He said: “I am satis-
fled with this regulation 37 which
imposes the condition that a director
who is interested there is not allowed
to be present”. As a matter of fact, in
the Industrial and Commercial Finance
Corporation of Great Britain there
are regulations. I have got those
regulations, and there is no bar. If
a director is there he is not barred
from applying for a loan. - That loan
ought to be considered on merits. Yes.
it is true. Perhaps that may give
rise to some misgivings. But at the
ssine time. to run down oeople who
come forward to give public service ls
not fair, That is the only thing that
I can say. And it will not be proper
for us td say that the whole manage-
ment is run by one Chairman whereas
there are twelve Directors. And in
this Bill, as the Government guarantees
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the ¢apital and dividend as well as
the -borrowed pgincipsl and interest,
‘we want te have more.of our Directors.:
We .-have therefore moved ‘that instead
-of three we ought to have fgur.

I wag just telling about the Executive
‘Committee, And who are those in
the Executive Committee which con-
.sider the applications? ‘Mr. Ambegao-
kar, Mr. Shri Ram, Mr. H. C. Captain,
Mr, B. K. Shah and Mr. Sonalkar.
And Mr. Sonalkar s the Chairman of
the Executive Commitiee. So I sub-

Mr. Deputy-Speaker: Is there any
provision in thg Act that when any
one of the Directors borrows, the mat-
ter may be reported to the Govern-

ment and the Government may scru-

tinize it independently?

Shri M. C. Shah: it is not so in the
Act. but that is the convention. Tyagiji
-explained it. When Mr. Shri- Ram
applied, the Managing Director refer-
red the application to the Finzance
Ministcr.  So it is a well established
convention. And as a matter of fact,
-as I said, all these applications are
considered on merits. I have got with
me the clauses of the Industrial and
Commercial Financial Corporation of
‘Great Britain on which there was so
much emphasis laid, and if you want
T can read those clauses.

So I submit that the hon. Members
of this House are entitled to criticise
the working of the Corporation, and
‘we are grateful t> them for certain
suggestions which they have made.
Government are bound to consider
those suggestions and to make improve-
ments with regard to the working. It
will also help  Government to be more
vigilant.

As I said from the beginning, this
was a very simpite measure. It came
before the House because there was
section 27. And section 27 provided
for foreign exchange borrowings.
We wanted to borrow from the Inter-
‘riational Bank. There was that lacuna,
because these borrowings cannot be
had unless they are guaranteed by the
Government of ths country to which
that corporation or that concern be-
longs. So we had to bring in this
amending Bill. And when we brought
this amending Bill we considered that
we might just improve upon certain
things. If .you look from clauses 3
to 9. they concern the administrative
set-up of the Industrial Finance Cor-
poration. Then there is sectfon 3.
We wanted to include shipplng, As a
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matter of fact, the manufacture of
ships is included already, but the ship-
ping concerns are not included. We
all know that we want to have more
and more shipping tonnage. We are
very short of tonnage and'so we were
advised that we should have this ship-
ping. The amount of shipping capital
during the last flve years has been
Rs. 50 lakhs, and one ship costs Rs. 58
to Rs, 60 lakhs. So we wanted to
include shipping. Shipping is a key
industry so far as the economy of the
country s concerned. We had to
pay Rs. 50 crores in freight alone dur-
ing last year. If we have our own
shipping we can save so much. And
the tonnage can be increased only if
they get financial assistance,

if we include shipping and the steel
and chemical and other big industries
which may require rpore money, we
kave to raise the limit. My friend
Dr. Lanka Sundaram said that if we
raise the limit then the meagre re-
sources of the Corporation will be
devoted to those big concerns only.
His fears are without foundation. If
he looks to the report, there were only
eicht industrial concerns which have
got accommodation to the extent of
Rs. 50 lakhs., There may be some.
But we wanted to jncrease the- limit
of the accommodation because we
thought that if there is-a case then
it mav be difficult to accommodate it.
i’\nd therefore we have raised the
imit.

Now' comes the International Bank
borrowing. Much has been made by
my friends opposite that there is going
to be the rule of imperialism, that we
are just going to let down the economy
of the country, that the American
capitalists will rule the economy of
this country, and all these things. It
has become a fashion now-a-days to
talk like that. If we believe in the
industz:alisation of the country, if we
believe that the private sector must
b2» encouraged, and if we find that
we cannot get enough capital from
the cavital market in India it is but
aecessary that we should have foreign

~»rowing. There are no conditions
attached to the foreign borrowing. I
may say that at present the limit 19
eight million dollars only. It is a
small sum. But we want to opea
up the way. If the World Bank is
ijust in a position to give more and
more loans to the private sector, then
the Industrial Finance Corporation
wants to help the private sector
through the World Bank, I am
glad that my hon, friend Dr. S. P.
Mookeriee has spoken about ‘this
World Bank loan. The reply to the
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critics on this matter has been given
by him, Dr. Lanka Sundaram and
Dr. Krishnaswami. And with a few
exceptions on that side who make it
a fashion now-a-days to decry foreign
help from America, all are practically
unanimous on this question.

At the same time, about the rates,
that has to be discussed. As a mat-
ter of fact, everybody knows that the
rates of interest go up now-a-days.
The bank rate of England has been
taken up to four per cent. For the
borrow:ngs of the World Bank they
have to pay more than 3.38 per cent.
or so. And one does not know what
will be the position of the masarket.
So we are going to secure this loan
as early as possible, and therefore we
have brought this amending Bill.

Mr. Deputy-Speaker: Hon. Members
on the Congress side are more anxious
that the Minister should sit down
rather than that he should explain. I
do not want thosé people to carry on
any conversation. I said humorously.
It is improper. Hon. Members cannot
go on making gesticulations when an
hon. Minister is replying. It is strange
that this should come from this side.

Skri M. C. Shah: When the negotia-
tions are flnalised that document will
be placed before the House for the
information of the House. There is
nothing to be kept secret about this
and as a matter of fact I do not fight
shy of borrowing from the World Bank.
We have contributed about 82 million
dollars, I mean some eight million
dollars in dollars and the rest we have
already deposited with the Reserve
Bank of India in rupee coin as well
as in our own non-negotiable and
non-interest bearing securities. Wg
are a member country. There are
51. Germany and Jaoan have Joined
recently and even the Communist
country of Czechoslovakia is a mem-
ber country of the International
World Bank and if the International
World Bank gives on terms which are
not in any way less favourable than
the terms which are granted to other
countries, I do not think there can be
any objection to taking loans from the
World Bank to help our private sector.
There are no conditions attached. I
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- new sections 30A to 30E.
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say categorically that there is no iinter-
ference in the working of the Industrial
Finance Corporation when this loan is
given. That loan willi be tsken not
all of a sudden in a lump sum, but
slowly and slowly. As we require
foreign currency, as our industrial
concerns require foreign currency to
purchase capital goods, they will be
accommodated and they will be given
these loans. 8o, I do not think that
there is any objection whatsoever
with regard to the loan that is going
to be raised.

About the Select Committee business.
we would have certaiply agreed if the
matter was not urgent but, as a mat-
ter of fact, as I told you, this is a
very simple measure. If you look to
the provisions .of the amending Bill,
clauses 3 to 9 are simply about ad-
ministrative set up. ‘fhen there is
clause 2 which includes shipping and
then there are clauses 10, 11, 12, and
13. My hon. friend, Mr. Lanka

undaram, was klnd enough to support
us in clauses 10, 11, afi 12, He had
some misgivings about clause 13. My
friend, Mr. Ramaswamy, also has got
some misgivings about the raising of
the limit. I may say the matter was
discussed by the Finance Minister with
the Reserve Bank and after long dis-
cussions, we came to the conclusion
that as the cost of the capital goods,
of the buildings, of the lands have all
gone up, it is absolutely necessary to
raise this limit in case it becomes
necessary to advance a loan upto a
crore of rupees to an industrial con-
cern. I submit that those clauses
are fundamental in character but they
are very simple. About other clauses
also 14, 18, 19 and 20—they have
followed the State Financial Coroora-
tions Act. Though the State Finar-
cial Corporations Act was based on
the 1Industrial Finance Corporation
Act, the Select Committee made cer-
%ain changes in thnse clauses and we
have copied from that. The other few
clauses we have taken from the Shnla-
pur Spinning and Weaving Mills
(Soecial Provisions) Act. We have
taken powers that if there is any de-
fault in paying instalments or if it is
not in the interests of the Industrial
Corooration to wait any longer, and if
necessary, that {Industrial concern
should be taken over by the Industrial
Finance Corporation; that was there
in sectfon 28. but how to run that and
in what way? That should be rather
done in a very efficient way. We have
They are
in suoerseseion of certain sections of
the Companies Act, because, after all,
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tie moneys that the Industrial Cor-

the Government of India and the
Government of India are very keen
to see that not a pie is lost in these
loans and that is the reason why we
have introduced these. If any verbal
changes are required here and there
or if any addition or alteration s
necessary ‘'we are prepared to consider
that. I submit to the House that we
are thankful to the Members for mak-
ing so many suggestions. We have
learnt so much but, as I said before,
this is a simple measure and I hope
that the House will extend its fullest
co-operatiop in just accepting this
motion for consideration.

g;ration will advance are guaranteed '

An Hon. Member: There are other
clauses also.

Mr. Deputy-Speaker: There is enough
time. The Bill is not closed now.
There is an amendment by Mr. Guru-
padaswamy that the Bill be referred

ment) Bill

The question is:

“That the Bill be referred to a
Select Committee consisting of
Dr. Syama Prasad Mookefiee, Shri
Umashanker Muljibhai Trivedi,
Kumari Annie' Mascarene, Shri 8.

-. V. Ramaswamy, Shri C. R. Basappa,

Pandit Thakur Das Bha¥gava, Shri
Arun Chandra Guba, Shri A. V.

.Thomas, Shrimati Renu Chakra-

vartty, Dr. Lanka Sundaram, Shri
Sarangadhar Das, Shri Radhelal
Vyas, Shri Daulat Mal Bhandari,
Shri M. Ananthasayanam Ayyan-
gar, Shri Hari Vinayak Pataskar,
Shrli T. R. Neswi, Shri K. M.
Vallatharas, Shri Jaipal Singh, Shri
Hirendra Nath Mukerjee, Shri N.
C. Chatterjee, Shri M. C. Shah,
Shri P. N. Rajabhoj, Shri Siva-
murthi Swami and the Mover, with
instructions to report by the 30th
January, 1953.”

to a Select Committee.

Division No. 8]
Achalu, 8brl
Afit 8ingh, Rbrl
Auwip, Dr,
Bahadur 8ingh, 8hry

" Basu,8hri £ E.

Buchhiuoistah, 8hrl
Chakravartty, Bhrimati Rent
Chatterjea, 8hri Tushar
Chaudhuyri, 8bri T. K.
Chowdhary, 8hrl N, B.
Das, 8hriB. O.
Das, 8hri Rarangadhar
Dasqre tha Deb, 8hrl
Doo, 8tri B, N.8.
Deogam, Bbri :
Deshpande, 8hrl V. G.
@ldwnud, 8hri

Abdus 8attar, 8hti
Achuthan, 8hri
Axarpari, Bardar -
Altokar, Shrl

Awrlt Kaur, Rajkuman)
Amd, Manjans
Balasobromaniam, 8bri
Barman, 8hri

Barupa), 8hl

Bhagat, BbriB. B.
Bhatt, 8hr§ 0. 8.
Bhonsie, Majot. Generai
Bidari, 8hri

Birtal 8ingh, Bhri
Bogawat,8hri
Bmo.S!vQ".O.
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AYES

Glrdhari Bhof, 8hri
Gurupedaswamy, Shri
Hukam Singh, Sardar
Jaisnorys, Dr.,
Krishoa, 8hri M, R.
Mookerjee, Dr.8.P,
MuXerjes, 8hri H, N,
More, 8hrl 8.8,
Munjewnmy, 8hri
Murtdy, 6bri B. 8,
Nam'star, 8hri
Nensdas, 8hri

Nayar, 8hri V. P,
Pandey, Dr. Natabar

; eThe House divided: Ayes, 51: Noes,

{6 ». %
Rajabhof, Shri
Racungmyan Bingh, Baba
Randaman Ringb, 8hrl
Bao, Dr. Rama *
Ran, 8hri P. B.
Rczo, Shrl P, Bubbs
Rao, Shrt Mobana
Rao, 8hri Vitta$
Reddf, 8hr! Ramachandm
Sudbmhmanyam, 3hrl K.
Rundarain, Dr. Lanka
fwami, 8hri Shvamarthl
fiwamy, 8br N, R. M.
Trivedi, 8bri T. M.

Punonoee,8bri Veeraswami,8hrl
Raghabacharl, Shel Verma, Sbri Bam)i
Baghavalah, 8hrt ‘Waghruare, 8hri
Brajeshwar Praaad, Shri Datar, Shri
Buragohain, Rhrt Dcb, 8hrl 8. O.
Charak, 8hri Dholakia, Shri
Chattorjes, Dr, Sgallanlan Dhboiekar, Bbri
(handhary, 8hti G. L. Dhuslya, 8hri
Chinaria, Bbri Digambar 8ingh, Shnl
Choudhni, Shri M, Shaffve Dubc, 8hri U, 8,
Debh, Shri Dutts, 8hri 8, K,
Demar, Bbri Dwivedi, 8bri D, P,
Damadara, 8hri G, B, Riayaperama), Shri
Des, Dr. M. M, Gadgl!, Shri

Das, 8hri B, Gandh, Bhri Ferase
Das,8bri B. K. Gandhi, 8het M, M,
Das, Bhri Beli Ram Qandhl, 8hri V. B,
Das, 8br{8. N, Qir, 8brl V. V,

Das, 8hri N, T Gopi Bam 8hri
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Gounder, 8hii K, P,
Gounder, 8hri K. 8.
Goha, 8 A.C.
Gupta, S2rt Badshah
Heasastka, BhrjJ. N.
Hotatrom, Shri
Iyysul, 8hei B.
Ja}ware, Bbri
Jangde, 8bny

Jena, SRR K. C.
Jenas, Shrl Rimujsn
Jethanm, Bt

Jha, 8hrt Bhagwat
Jhmpatiwals, 8hrt
Jash, Bbgj Jethalal
Josbl, 8hrd Kdtumcharye
JFwala Prashad, Rhnl
KaRkkan, Rhrf
Kavuago, €ui
Kasbww), 8orl -
Kmkar, De.

EKhan, 8hal 8.°A.
Kuangipeo, Bhrtmats
Kirolllme, Shri
Kureel, 8hri B. K.
Ial, Sz1 B. 8.
Lallmaj), 8hei

Jaskar prof.

Lottan Ram, Bhrf
Madinh Opwds, Shei
Mahadaye,Bef .
M, SR B.C.
Mslastya, Bhri K. D,
Mallish, 8hr\ U, 8.
Masaodi, Maolaza
Manwiya Din, Byl

Mpr. Deputy-S8pesaker: I shall now put

Mehia, Bhe! Baiwant Binba
Mishrs, Shr{ Bithot
Migra, Pandit Lingara)
Mige, Slel BR. D,
Mabd. Akbar, So8
Mghluddin, 8hri
Morarka, 8hrd

Move, EhH E. L.
Mudaliar, 8471 C. R.
Mukns, Shnl
Muthuksiabman, Shri
Nalr, 8hrd C. K.

Naakar, S P. 8,
Natawadksr, Shri -
Natman, 8hel

Nebru, Bhri Jaweharial
Panda, 8025 C, D.
Pannalal 8 hri

Pant, 8bri D, D,
Paruss, 8bri B. B.
Pataskar, 8hri

Patel, ShriB. K.

Patel, 8brima ti Manften
Puti), Bhri Shankargauds
Bachiah , 8br N,
Raghubir Sahatl, 8hy§
34 Bahadur, Bhrf
Bamanand astrl, Swami
Ramaswamy, Bhrl P.
Ranblr 8ingh, Ch.
Bave, Shrl

Baut, Shtf Bhols
Beddy, 8brl B. 8.
Raddy, Bhti Janardhan
Roy, Bbri B. K. «

Rup Karsin, Shrl

The motion was negatived

the main motion to the vote of the tion.”

House,
The question is:

“That the Bill further to amend
the Industrial Finance Corporation

Corporation (Amend- 1568
ment) Biu :

Saha, S8hrd Hhagahat
Gahu, &bt Ramoshwar
Bakbare, Shel

Baknana, Shri Mobabisl
Gamants, 8Wi8 .0,
Senmenne, Bhry
Sanknsspendian, Shri
Satish Chandra, S4iri
Bhahaawas Khan, 8zl
Ghagme, Pruf, D, ©.
Sbarme, 60 B, O,
Bhastr|, Pandft, A. R.
Gidhan ajapra, Shrl
Slagh, @i H. P,
Qinha, Dr.8.

Bioka, 8hri A. P.

8inhs, Bhni B. P.
Biaba, 8hr Jhmlan
Binba, 8hri Batya Nazayan
Binhasan Ringh, Bhri
SBomana, Bhry X,
Sutwahmasyxm, ShriT.
Sureh Chaadins, Dr.
Bariye Praahad, S8hri
Swatminadbap, Qstmati Ammu
Telikar, 82}
Thimmslah, Shri
Tivari, G V. N.
Tiwary, Pasdit D. N,
Trigethl, A K. P.
Tyagl,8hn

Upadhyay, Pandit Munishwar Dutt
Valshnav, 8hri H. Q.
Valahya, 8bri M. B.
YVarma, 80ri B. B.
Vidyalankar, 8hr)

Act, 1948, be taken into considera-

3 The motion was™ adopted.

The

House then adjourned till a
Quarter to Edleven of the Clock on
Thursday the 4th December, 1952,





